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INTRODUCTION 

L, the Chairperson of the Committee on Public Undertakings having 
been authorized by the Commuttee in this behalf of the Comptroller and Auditor 
General of India 85 Public Sector Undertakings (Economic & Social Sectors) for 
the year ending 31% March, 2015 relating to Haryana Agro Industries 
Corporation Limited and Haryana Warehousing Corporation Limited, (Review) 
and for the year ending 31 March, 2016 relating to Haryana Vidyut Prasaran 
Nigam Limited, Uttar Haryana छा] Vitran Nigam Limited, Dakshin Haryana Byl 
Vitran Nigam Limited, Haryana Financial Corporation Limited Haryana Forest 
Development Corporation Limited, Haryana Tourism Corporation Limited and 
Haryana Agro Industnies Corporation Limited 

The Committee examined the reports of the Comptroller and Auditor 
General of India on Social, General and Economic'Sectors (Non-Public Sector 
Undertakings) .- .- Z-=-i7 —==zzx_, for the year ended 31* March, 2015 and 
31* March, 2016 and also conduct the oral examination of the representatives 
of the concermed Corporations/Boards and also orally examined the 
representatives of the Government/Public Sector UndertaKings/Boards where 
necessary A brief record of the Proceedings of the various meetings has been 
kept in the Haryana Vidhan Sabha Secretariat 

The Committee 15 thankful to the Accountant General (60010, Haryana 
and his staff for ther valuable assistance and guidance during the 
deleberations The Committee would like to express its thanks to the Additional 
Chief Secretary to Governemnt, Haryana, Finance Department including his 
representatives of the Departments/Corparations/ Boards concerned who 
appeared before the Committee from time fo time ’ 

The Committee 15 also thankful to the Secretary, Joint Secretary, 
officials of the Haryana Vidhan Sabha Secretariat for their unstinted, whole- 
hearted co-operation and assistance by (हा to the Committee 

Chandlgarh SHRI ASEEM GOEL 
The 24™ FEBRUARY, 2020 CHAIRPERSON
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REPORT 

The Committee for the year 2019-2020 was nominated on 9" April, 2019 
by the Hon'ble Speaker in pursuance of motion moved and passed by the 
Haryana Vidhan Sabha in its sitting held on 21% February, 2019, 
authorizing him to nominate the Chairperson/Members of the Committee 
on Public Undertakings for the year 2019-20 till the dissolution of the 
Assembly - 

On the constitution of 14" Assembly, the Committee for the remaining 
period of the year 2019-2020 was nominated on 0377 December,2019 by 
the Hon'ble Speaker in pursuance of motion moved and passed by the 
Haryana Vidhan Sabha in its आए held on 5% November, 2019, 
authonizing him to nominate the Chairperson/Members of the Committee 
for the remaining period of the year 2019-20 

The Committee held total 40 meetings during the year at Chandigarh and 
other places upto 24™ February, 2020 till the finalization of the Report
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REPORT 
REPORT OF THE COMPTROLLER AND AUDITOR GENERAL OF 

INDIA ON PUBLIC UNDERTAKINGS (ECONOMIC AND 
SOCIAL SECTORS) FOR THE YEAR 

ENDED 315 MARCH, 2015. 

(Review) 
2.2 Haryana Agro Industries Corporation and Haryana State 

Warehousing Corporation 

(Review) 

Custom Milled Rice 
1. Para No.2.2.6 Allotment of paddy to Rice Millers 
District Milling Committee 09 (DMC) constituted by State Government for each 
revenue district allots the nce miller mandi-wise 10 each PA on the 98515 of the 
paddy to be procured by it As per the norms fixed by the FSC, the PAs are 
required to allot the paddy to each miller according to its miling capacity so that 
milling of paddy by rice millers 15 carried out timely 
However, examination of records of two year 10 (2013-14 and 2014-15 ) in PAs 
revealed that allocation of paddy 10 rnice millers was not 85 per the norms 85 
discussed below 

Haryana Agro Industries Corporation Limited. 

. The Company did not allot paddy for milling during 2013-14 and 2014- 
15 according 10 norms ॥ 75 and 47 per cent cases respectively There 
was excess allotment ॥ 34 and 11 per cent cases and less allotment in 
41 and 36 percent cases 

. Mandi wise excess and 1855 allocation during 2013-15 In quantity terms 
ranged between 2 to 239 per cent and 1 to 86 per cent respectively 

Haryana State Warehousing Corporation 

. The Corporation also did not allot paddy during 2013-14 and 2014-15 
according to norms in 29 and 14 percent cases respectively There was 
excess allotment 1n 12 and 6 percent cases and less allotment in 17 
and 8 percent cases 

] Mand! wise excess and less allocation during 2013-15 पा quantity terms 
ranged between 2 to 65 per cent and 110 68 per cent respectively 

9 District Miling Committee constitutes the Deputy Commussioner of the 
concemned Distict as Chairman and District Food and Supplies 
Controller as member Secretary The District head of procuring 
agencies including FCl and two nominess of rice millers are its 
members 

10 Data dor previous years (2010-11 to 2012-13 was not made available to 
audit



Thus, the PAs did not adhere to the norms for allotment of paddy to 
millers Allotment of excess paddy to the millers than therr milling capacity 
increases the nsk of delay/non-delivery of nce 10 FCI in tme Audit noticed 
during 2012-13 and 2013-14,eight millers(seven of HAIC and one of HSWC) 
misappropriated paddy worth "2847 crore (Appendix 5)who were allotted 
paddy more than their entitlements (ranging between 70 MT to 3,449 MT) 

HAIC stated that paddy was allotted as per norms but there are 
vanations from the milling capacity 85 they consider reasons lke distance of 
millers from allotted mandis, past track record of the millers, facilities available 

at the mill etc when making allotment of paddy for milling The fact remains that 
there was excess allotment of paddy of upto 239 per centto mills 

HSWC stated that there were vanations ॥ the paddy allotment from the 
milling capacity in view of its own working interest and every effort would be 
made in future to allot paddy 5100४ 85 per guidelines 

In their written reply, the State Government/Company stated as under.— 

HSWC- 

HSWC follows the policy/ Guidelines framed by the Govt on the basis 
of which the allotment of Paddy to the Millers 15 done by the District Level 
Committee under the Chairmanship of Deputy Commissioner, of course after 
consultation with the Procurement agencies Though the District Milling 
Committee tries to allot paddy as per the sanctioned milling capacity of the rice 
millers, yet it 1$ not possible for the committee 10 do so due to various reasons 
Allotment of paddy to the 106 millers also depends upon the distance at which 
the shelling facilities of Rice Millers are located from the mandis allotted to the 

Agencies particularly ॥ view of transportation charges to be borne by the 
Agencies beyond 8 00 k m distance Firstly, the paddy of the Agencies 15 
allotted to the nearby Rice Millers from the purchase centres Thereafter, the 
remaining paddy 15 allotted to the farther Rice Millers 1106 Millers having good 

past track record of giving timely delivery of CMR to FCI and also having sortex 
facility, are sometimes allotted paddy beyond their sanctioned milling capacity 

Therefore, in view of the position, sometimes paddy has to be allotted 
to some miliers with minor vanation from the sanctioned milling capacity of the 
Millers in view of the interests of Procuring Agencies themselves However, 
every efforts would be made by HSWC in future that its paddy ।5 allotted 10 the 
Rice Millers strictly as per guidelines 

HAIC- 

HAIC, follows the Policy/Guidelines framed by the Govt 
The District Miling Committee under the Chairmanship of Deputy 
Commuissioner allots the rice millers for milling of paddy after consuitation with 
the District Incharge of the Procurement Agencies Further, paddy 15 allotted to 

the rice millers 85 per nstalled milling capacity of the rice millers In some 
cases, quantity of paddy allotted to the allotted 108 milers was more than their 

installed capacity which was negligible as per detals mentioned ॥ the 
Appendix-5 The quantity in excess allotted paddy to some rice millers ranges 



between 70 MT to 3449 MT as no other rice millers was allotted to the Company and the arnval/ procurement of paddy was on higher side The Corporation had already lodged FIRs against the rice millers who falled to deliver the entire 
quantity of due CMR and recovery suits have also been filed against them The names of M/s Bhagwati Rice Mill, Ratia and M/s Mahaluxmi Rice Mill, Ratia mentioned in the Appendix-5 and 6 85 defaulting rice millers for KMS 2013-14 15 wrong as the said nce millers had delivered the entire quantity of due CMR to the FCI and the Corporation has already received the payment of balance quantity of CMR from FCI The name of M/s Mittasso Rice Mill, Narwana has also been mentioned in Appendix-6 of the report However, the 5910 nce miller has also deposited the entire cost of balance quantity of CMR alongwith interest thereon 

N 
During the oral examination, the Committee was not satisfied with the reply of the Government. Therefore the Committee recommends that this para may be kept pending till further action taken by the Department/Corporation on the latest position regarding the loss of paddy amount. कर 

2. 2.2.7.1 Loss due to misappropriation of paddy 
- For KMS 2012-13, 2013-14, 2013-14 and 2014-15 due date of delivery of rice was extended from March 2013 to January 2014, March 2014 to September 2014 and March 2015 to September 2015 respectively We noticed that during these three KMS 19 millers 13 whom 8 45 lakh 14 quintal of paddy was allotted, did not deliver 164" Lakh quintal of rice (due against 2 45 lakiy quintal of paddy) and thus Rs 52 06" crore as mentioned In Appendix 6 was recoverable as on 30 September 2015 PAs presented the postdated cheques kept as guarantee for the paddy of 11 millers who defaulted in delivery of rice The cheques bounced and First Information Report (FIR) was lodged against these millers for misappropriation of rice 

Lapses noticed on part of PAs, which faciitated non delivery of 1106 were as follows - . 
. In case of HAIC, PV reports were not available whereas In case of HSWC, PV reports were deficient 

, . Miller'” was given paddy despite not being allotted by District Miling Committee : 
. Company not taking action of shifting of paddy from the premises of the defaulting millers' who had not delivered any rice from the paddy allotted 85 per orniginal delivery schedule. 
. Defaulting millers™ of earlier KMS being allotted paddy despite there being instructions 10 the contrary 

Thus non-adherence to guidelines of the State Government and non- obtaining of proper guarantee in the shape of FDR/blank guarantee for the milling of paddy, poor monitoring of the paddy stored in millers premises etc facilitated the misappropriation of paddy



HAIC stated that ॥ one case (2012-13) legal action had been initiated 

and in 10 cases (KMS 2013-14) it was to wait up to March 2016 for payment to 

be received In view of policy (September 2015) of State Govt The reply was. 

tenable as for KMS 2013-14, the 580 policy required millers to deposit 25 per 

cent of the due amount by 30 Septemberr2015 and to give undertaking as well 

as post dated cheques for the due amount which however, was not complied by 

any of the miller 

HSWC stated that there was no physical shortage of stocks with the 

concerned miller and only the delivered rice was rejected by the FCI Beside it 

has initiated legal action against the defaulting millers The reply 15 not tenable 

as it was the responsibility of the miller to offer Fair Average Quality rice to FCI 

During exit conference HSWC informed that it had recavered Rs 1 05 crore out 

of Rs 2 25 crore recoverable from one miler but did not furnish evidence In its 

support (November, 2015) 

In their written reply, the State Government/Company stated 85 under:- 

HSWC- 

Larger part of this Para pertains to Haryana Agro Industnies Corporation 

(HAIC) because 85 per audit observation, 19 millers (17 of HAIC & 2 of HSWC) 

had defaulted in giving delivery of CMR to FCI even in the extended period of 

delivery during KMS 2012-13 and 2013-14 As far as HSWC 1s concerned, it 

has initiated all legal/ cnminal proceedings against the defaulting millers In 

case of M/s Jayanti Rice Mill, legal/cniminal proceedings initiated against this 

miller have already been informed to the audit The latest status of the legal 

proceedings are avarlable at Annexure-2. Legal proceedings against another 

Rice Miller namely M/s Ganpati Enterprises, Mustfabad ( District, Yamuna 

Nagar) have also been intiated by fiing a complaint under section 138 N | Act 

in 8 local Court at Jagadhan , later shifted to Ambala Court, for bouncing of 

cheques deposited by the Miller with HSWC as guarantee money The case has 

been decided against the Corporation ‘The Corporation 15 going to challenge 

13 17 millers of haic and two millers of HSWC 
14 88760 quintal of paddy for KMS 2012-13, 526850 quintal for KMS 201 3-14 and 229100 

quintal for KMS 2014-15 
15 22540 quintal of nce for KMS 2012-13 valuing Rs 8 55 crore, 97410 quintal of nce for 

KMS 2013-14 valuing Rs 36 25 55 crore and 43730 quintal of rice for KMS 2014-15 

valuing Rs 10 74 crore 

16 includes cost of rice plus penalty of 50 per cent of cost of rice due to non delivery plus 

interest at the rate of 11 83 per cent being minimum of the CCL rate prevalent during the 

period January 2014 to March, 2015 

17 M/s Bodh Parkash Rohit Kumar Ricé Mill, Ambala 

18 M/s Jai Maa Sharda mills, Naraingarh and M/s Mittal Rice & General Mill of HAIC 

19 M/s Dayachand Rice Mill, Jind 



the verdict ॥ upper Court (Arbitration proceedings were also intiated against 

this miller for recovery of the due amount from him The Arbitration award has 

also been pronounced by the Learned Arbitrator which has been challenged पा 

the Court at Jagadhan The next date in this case has been fixed for 4 4 2019 

However , to the observation of the audit regarding allotment of paddy 

In excess of millers’ capacity, non-obtaining of proper guarantee from the millers 

In the shape of FDR /Bank Guarantee 10 safeguard financial interests and poor 

monitoring of the paddy stored in the millers premises, etc facilitated the 

misappropnation of paddy, it i1s mentioned that HSWC acts oniy as an agent of 

the State Govt for procurement of food grains meant for Central Pool and meant for Central Pool and 

meticulously follows the Policy /guidelines framed by the Govt in this regard 

It cannot deviate there from at all Further, it also properly monitors the paddy 

lying with the millers by conducting its physical verification on regular 0855 

However, staff has been asked to attach stack wise physical position of stock 

with the PV reports in future Apart from 1, it 15 also added that in case of 
HSWC, there was no physical shortage of stocks with the concerned Millers and 

only the delivered CMR was rejected by FCI due to qualty reasons and hence 
the shortfall in delivery 

However, on the terming of the above reply by audit as untenable on 

the ground that it was the responsibility of the miller to offer Fair Average Quality 

1108 to FCl, HSWC does not differ with this observation of the audit as far 85 

given responsibility of the millers 1s concerned but there 15 no lapse on the part 

of HSWC ॥ has taken appropriate action, whatever was required to be taken by 

it at that time and will further strengthen the monitoring and control mechanism 
on the basis of guidelines framed by the State Gowvt Further, ॥ 1s also 
mentioned that HSWC has recovered Rs 158 crore out of its due amount ( 

Annexure-3) and to realize the remaining amount, 85 already mentioned, legal 
proceedings have been initiated against the miller concerned 

HAIC- 

As regards, the position of HAIC, there was only one miller who did not 

deliver complete rice for KMS 2012-13 The name of this mill 15 M/s Dalip Rice 
Mills, Narwana Appropriate action has been taken by the Corporation ॥1 this 
case FIR against the miller has been lodged for non delivery of-complete 
nice/cost Apart from this, arbitrator had also been appointed and the arbitrator 
had announced the award पा favour of HAIC Accordingly, HAIC has filed the 
execution application in the concerned court at Jind which 15 still pending in the 
court The matter 15 followed regularly



For KMS 2013-14, 1t 1s appnsed that there were 6 parties In Ambala 
District and two each in Karnal and जाएं Districts Complaint under section 138 
of the Negotiable Instrument Act, 1881 has already been filed, which are still 
pending in the concerned court HAIC had filed FIRs and recovery suits against 
all the defaulting rice millers for KMS 2013-14 85 per details given below - 

E 

No. 
Name of the 

Rice Miller 
m No. , m 

m Ambala. 

1 M/s 58 Agro 
Rice Mill 

0235 dt 25 06 2018 Recovery sult filed 

2 M/s Sandeep 
Rice Mill 

0236 dt 25 06 2018 _ 

M/s Bodh 

Parkash Rohit 

Kumar 

113 dt 15 12 2016 - 

M/s Jai Maa 

Sharda Rice 

Mill 

0237 dated 25 06 2018 - 

M/s Shree 
Krnishna Agro 

Foods 

114 dated 15 12 2016 Proprietor expired and 
civil suit filed 

M/s Mittal Rice 

& General 

Industries 

Request made to SP, 
Ambala but till date no FIR 
has been registered 

Recovery suit filed 

m 

M/s Maa 

Vaishno Foods, 
FIR No 314 dt 29 07 2017 Recovery sutt filed 

M/s Ambika 

Rice & General 

Mills 

FIR No 0313 dt-29 07 2017 Recovery sult filed 

JIND 

M/s Daya 
Chand Rice 

Mills, 

Request made to SP on 
19 02 2018 but till date no 
FIR has been registered 

Recovery 501 filed 

Mis Mittaso 

India Private 

Ltd 

Miller had deposited the 
entire cost of pending 
CMR alongwith mnterest 

After the oral examination, the Committee recommended that the system 
must be improved and the defaulters who have been defaulted deliberately 

should be punished. The Committee also recommended that the status of 
Civil Suit filed by the Department before the Hon’ble Court be intimated to 
the Committee time to time. 
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Para 2.2.7.1 
ANNEXURE-7 

Draft paragraph for inclusion In the Audit Report PSUs(Economical and Social Sectors) of the Comptroller and Auditor Ganeral of India for the year ended 31" March 2014~ Govt. of Haryana. 

HARYANA STATE WAREHOUSING CORPORATION Loss due to misappropriation 

Nwon—compli“\‘:\:}anu 
of the State Govi Guideolines for tho KMS-2012 and tho torms of the milllng Agroemiant with the miller, had facilitatod the miflor to misappropriato the paddy. This has resultod In 19655 of Rs.6.10 crorea to _______m__the Comaration. 

E_E.Y_____rp_____gg_u!n_&o Iy of tha Corporati s a dor;- 

The Corporation is one of the Stete agencies for procurement of paddy and to get it milled through the miflers who deliver custom milled nce {CMRY to FCl for Central Pool 85 per the Instructions of GOl/State Govt. issued from tme 
to time. During Kharil, 201 2, the Corporation had entersd Into an agreement withy पिंड, Jayanti Rice Mill, Thol on 4.10.2012 for milling of 4000 MT HWC paddy, 
Accordingly, a total qty. of 41,197.45 पड HWC Paddy Grade-A was lifted by the miller from the Tho! mandi for its milling and subscquent delivery of CMR to FCI हि HWC account as पडा milling schedule up to 31.03 2013 as per terms & conditions of agreement. i 

) As per schedule prescribed in the agreement they had io defiver 27602.29 Qis. of rice 10 FCi upto 31 3 2013 against which he could deliver only 8173.80 Qs of CMR desplte repeated comrespondence ond regutar टिका up/persuation from time to time by DM, Kurukshetra. However, tho miller further defivered a total aty.of 15844.85 qiis. of CMR to FCI within the extandad pencd of delivery allowed by GOt upto 30.08.2013 leavin 
qtis of CMR undelivered. 

As regerd excess allotment of paddy, it was _Lbz__ag_h_fil_agg_w‘! 1120 MT us observed by Audit. in fact miling capacity of पल mill was 3 MThr agsinst which 4000 MT paddy was {o be issusd as per Govi. Instructions, whereas 4120 MT paddy was Jifted by the miler. As per Govt. instructions. the District Mifling Committee may, after dus consideration, allocain more Paddy to the rice Amii!era cf the District, keaping i viaw the ocal conditions etc. Atcordingly tius was done with the approval of Distt. Milling Committes {(Annex-).The miller was also very much agreed o accept £5797.45 Qs of Paddy & its equivalent delivery of CMR ७ FCI and accordingly the Miller had deposited additional security amouny with HSWC without any protest, 

During the storage of paddy with tne miler, PV of stocks was conductad from time o tme as is evident from 
(Annex-l). Even cross-circle BV ¢f Paady st 

g 8 balance quanity of 11957 a4 

the vanous consofidated PV reponrs 
ored with this miler among others



was also got conducted on 6,8.2013 {Annexuro-If/A). The milter had ampfi the 
qty.of 41187.45 giis. of paddy Grade-A and o daliver balance undefivered 12497 
qtls. CMR as on 15.08.2013 In his latter dated 15.00.2013{Annox-1ll). 

The millors are used to maintain record of paddy received/CMR delivered to 
FCI In their mills and gave it'to the concerned offictals/Agency on thelr letter head 
as and when it Is demanded, As regard Issue release orders, it Is clarified that due 
to shortage of staff, record/register Is maintained at Warehouse lave! In which 
same proceduse as in case of release order Is adopled. 

की . As per State Govt. guidelines shifting of of paddy from the laggard 
millers to some other miller was to be reviewed & allowed by the Distt. Mifling 

Committee. Corporation was not supposed to do this at its own level. it Is also 
pertinent to mention here this fact that no rice mill was available at Thol having 

paddy stocks less than its milling capacity to-shift the paddy of this mii. All the rice 

miiis were having qty. of paddy over & above their milling capacity during Kh-2012. 

It Is comect that FDRs wera not enchiased at that time keeping in 

view that racurring interest shall be passed on o the Comporation at the time of 
their encashment. But, later on, on the basis of audit observation, FDRs 

emounting to Rs.7,57,786/- Including interest were got encashed from tha Bank. 

However, for non completion of delivery of ०0७ CMR to FCl up to 

the extended date l.e. 30.09.2013; Corporallon took following legal actions: 

1. Corporation had served 9 legal notica 9 the miller through 

Advocate on dated 01.10.2013 to deposit the required amount 85 per the miliing 

agreement. 

. 2, Corparatiop immediately presented four cheques for Rs:30 lakhs 

each amounting to Rs. 1,20,00,000/- submitted by the.miller with Agreement-as 8 
guarantee amount in SBI Thel, But these cheques were dishonored by State Bank 

of Indie- with the remarks “insufficient fund™. Consequent upen dishonor of these 

cheques, a complaint under Section 1381142 of Negotiable Instrument Act was filed 

in the Hon'ble court of Junlor Division Magistrate at Pehown and case has been 

decided in favour of the Corporation and the miller was awarded jail term.Now the 

miller has been released from jail after spending required ime in jall 



3. Corporation lodged FIR no. 167 datod 26, 1 1.48 pga}na:fl tha 
miller &t Police Statién Ismeflabad through SP Kurukshetra under Section 408, 
420, 120 (B) for misappropriaton of paddylrice. The mifier was armrested by the 

. Police & put him in jail. This case has also been decided by the trial court at 
pehowa and orderad 10 release him from Jall. The decision of the trial court has 
bean challenged in upper Civil Court at Kurukshetra at Kurukshetra, Nolice has 
been issved to the miller and the date of hearing has been fixed for 19.07.2018, 

4. Besides above legal actions, as per arbltration clause of 
miliing agreement, Arbitrator was also pot appointed through the competent 
authority in this case, 

In the terms of provision of the agreement, the miller was liable to pay Rs. 
4,70,30,115/ 85 on 30,09.2013 which amount has further Increased t date due 
to Interest accrued therson. The Arbitration award has ‘since bean pronounced 
partielly In favour of the Corporation directing the miller to deposk an amount of 

" Rs 4.18 crores with the Corporation, Not satisfied with this award, the Corporation 
h'as chaflenged, the same In the District Sesslon Court at Kurukshetra . Noxt dato 
MLQ_@Q_MM__ML_Ws sa has or 18 fina S 

5. Further on the basis of this arbitration pendency case, 
Corporation had also filad an application In Kurckshelra Court to testrict the millers 
frém sefingftransferring their properties. Now छीक the pronouncement of the 
awerd and_'efter having challenged the same both by the Corporation and the Rice 
Miller , the hon'able court has dismissed this application of the Corporation, Legal 
opinion Js being taken to thallenge this decision In the upper court. 

Thus the Cormporation has taken timely all possible legal course of 
acions against the Miller’parinors for recovery of #s due amount. The 
Corporation I3, therefore, very much hopeful of reslization of amount dus from 
the miller.through above mentioned legal courses of action under process, 

Keeping In view the sbove submissions and facts of the case, para may 
kindly be dropped,
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State Warehouse, Shahabad 
: 

Statement showing physical verification of HSWC 
paddy /CMR 

stock in Thol Mandi 

St 
Name of Mill 

Grade 
Peddyalloved 

| 
CMRdue 

| 
Riee defivered 

| 
Rice lyingmill 

| 
Total rice 

Paldy 
Balance 

No. 
10 the mufler 

Q 
wFCl 

shade 
Q 

equivalentto 
Q. 

Qi 
Q 

Qi 
fice defivered to 
FCl+ pill shade 

m
l
l
 

|| 
Mis. Bansal Rice 

Mil, Thol 
| Grade-A 

46245.50 
3098449 

1294090 
m
u
 

15678.00 
400 

Common 
190 

230.56 
330945 

2 
| Mis Jayanti Rice Mill, Thol 

| Grade-A 
4119745 

7630 
9180 

1700.00 
11830.00 

11134 

3| 
Mfs, Partapa Rice Mill, The! | Grade-A 

4442025 
2976157 

10800 
5460.00 

16260.00 
U268.65 

Common 
A035.85 

10345 
4035.85 

o
 
!
 

4 
| Mis, Shiva Rice Mifl, Thol 

| Gde-A 
3101945 

27083.03 
9706.10 

2085.90 
1179200 

1341945 
17600 

5 
| Mis. Surya Rice Mill, Tho! 

| Grade-A 
36081.86 

स
ी
.
 

1
0
0
 

79230 
18157.00 

§981.85 

. 
20100 

6 
| Mis.Papeja Expent, Thol 

| 
Grade-A 

39860 80 
2670474 

11880.00 
न
ि
.
 

18359.4 
1245830 
257 

65831,70 
26294,64 

92126.14 

९0. 

Manager, 301, Shahabad
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State Warchouse, Shahabad 

Statement showing physical verification of HSWC 
paddy /CMR stock in Thol Mandi 

S 
Name of Mill 

Grade 
| 

Paddyallotedtothe 
| 

CMRdue 
| 

CMRdefivered 
| Ricelyingmill 

| 
 Total rice 

Paddy 
Balunoe 

No. 
miller 

Ql 
W FCl 

shede 
Qu 

cqivalent (0 
Q. 

o 
01 

| 
fice deliveecd 0 
TCH+ mill shade 

Q. 
|| 

Mis 
Bonsal Rice Mil, Thol 

|Grade 
A 

4624550 
3098448 

6200.00 
39110 

21 
16228.50 

. 
Common 

1300 
23056 

. 
B
B
 

2 
| Mis Jayanti Rice Mill, Thol 

| Grade 
A 

4442025 
19761.56 

137170 
6300.00 

2070 
W
U
 

. 
camnion 

4035.8% 
0402 

. 
. 

4035.85 
3 

| Mss. Partapa Rice Mill, Thol 
| Grade 

A 
39860.50 

26706.73 
17550.00 

4455.00 
22005 

01152 
. 

4 
| M. 

Skiva Rice Mill, Thol 
| Grade A 

4119745 
27602 29 

11600 
679140 

1840140 
1373268 

- 
§ 

| Més Surya Rice Mill, Thol 
| Grade A 

3101945 
207803 

11865.0 
140480 

13200 
N34S 

- 
6 

| 
Mis. Papeja Expen, Thol 

| Grade A 
36081.85 

ख
ा
क
 

1204330 
R
N
 

18157.00 
§081.85 
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State Warchouse, Shahabad 

Statement showing 
physical verification of HSWC 

paddy /CMR 
stock in Thal 

Mandi 

St 
| Nameof Mill 

| 
Grade 

| 
Poddy 

atlotted 
(0 the 

CMR 
due 

CMR 
delivered to | 

Rice 
lyingmill 

{ 
Total rice 

Paddy 
equivaleat to tice 

Balance 

No. 
miller 

QU/KG 
FCl 

shade 
o 

delivered to FCI + mill shade 
Qil. 

Qtl /KG 
QU/KG 

Qu/kG 
Qil. KG 

1 
| M5 

Bansal 
| Grade 

A| 
4624550 

|. 
हा 

|. 09844 
49| 

22368( 
20| 

3627) 
80| 

 25996.00 
1445 

50 

Rice 
 Mil, 

| Common 
3329.20 

01 
221036( 

356 
- 

- 
- 

. 
3329 

20 

Thol 
2 

|Mis 
Jayonn 

| Grade A 
4197 

45 
M602| 

30| 
980 

00f 
4642 

|. 
30 

2760230 
42 

00 

Rice 
 Mill, 

Thol 
3 

[Mis 
Parapa 

| Grade 
A 

44420 
25 

9%1) 
57 

17263 
S0 

89021 
26 

26(70.76 
5359 

42 

Rice 
 Mill, | common 

035 
85 

704 
02 

1541 
00 

1541.00 
1135 

8 

Thol 

4 
[Mis 

 Shive 
| GradeA 

3019 
A8 

003 
03 

23] 
80| 

64| 
200 

1567300 
7619 

4 

Rie 
 Mill, 

Thol 
_ 

§ 
M
 

Sunya|GmdeA 
6081t 

85 
आ
प
 

| 
85| 

14562] 
व 

|. 
9621 

38] 
ज
ि
 

5381 
85 

Rice 
M, 

Thel 
ख
ा
!
 
का. 

GradeA 
3%60 

|. 
80 

26704 
] 

283 
| 

00{ 
S36| 

3| 
2670673 

. 
- 

Expert, 
Thol 

No, SWIHSHD/CMR/Thol/2013-14 
dated 

Submitted to फट 
DM. 

HWC, 
KKR 

for information and record please, 
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M/s, 
Jayanti 

Rice 
Mills 

Counting 
of Rice- 

15.9.2013 

Machinery 
room 

3800 
bags x 60 kg 

2280.00 
Rice 

room 
no. | 

7050 
bags x 60kg 

4230.00 

Rice room 
no.2 

8020 
bags x 60kg 

4812.00 
Gala rice room 

-3 
1958 

bags » 60kg 
1175.40 

Total rice 
12497 40 यूके 

Sd/. 

15.9.2013 
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2.2.10 Internal Control 

3. 2.2.10.1 Internal Control 

Internal control 15 a management tool used to provide reasonable 
assurance that the management's objectives are being achieved in an efficient, 
effective and orderly manner A review of the internal control structure adopted 
by PAs showed that they were inadequate and not commensurate with the 5126 
of therr operation | view of the deficiencies pointed out elsewhere and from the 
following b 

Haryana Agro Industries Corporation Limited. 

e The Company did not have accounts manual clearly specifying 
duties/responsibilities at each level of Management 

» The Company did not conduct mandatory fortnightly physical 
verification of stock of paddy and resultant rice produced, kept in 
joint custody with the millers, ॥ violation of instructions of State 
Government on CMR This non conducting of physical verification of 
stocks resulted in cases of misappropriation of paddy 

e The System of timely claiming of dues from FC! was deficient 

e Misappropriation of Rice 

HAIC godowns वां Jind was rented out to FCI on yearly basis The 
responsihiitly for storage, preservation and the custody of the stocks rested with 
the HAIC staff and ॥1 case of 1055 due 10 deterioration of stock or abnormal 
storage losses, FCl was to recover the same from HAIC In May 2013, while 
delivering the stock of KMS 2010-11, shortage of 1595 quintal of CMR valuing 
Rs 041 crore was noticed FC| recovered the same from the rent bills पा 
November 2013 An FIR against the defaulting officials was lodged पा 
September 2013 and departmental proceedings were pending till date 
(November 2015) 

e Misappropriation of gunny bags. 

As per practice prevalent ॥ HAIC, the gunny bags were issued by the 
store keeper to the mandi-in-charge on requirement 08515 for packing of 
paddy/CMR and PV of these gunny bags was 10 be conducted annually on 31 
March 

We noticed that for the year 2012-13, PV was not conducted at Pipli 
Godown पा March 2013 and was belatedly conducted ॥ December 2013 when 
shortage of 5 65 lakh gunnies was detected A Committee was constituted by 
the HAIC, Head Quarter in January 2014 which reported (May 2014), shortage 
of 7 18 lakh jute bags valuing Rs 3 02 crore Thought departmental action had 
been initiated against employees, audit observed systemic differences In 
internal control and monitoring remained
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The above stated deficiencies had affected the proper monitoring and 

supervision of different function of the Company and 8150 rendered its internal 

control system week 

HAIC stated that internal control are commensurate with the size and 

nature of the business but the above points of inconsistency of allocation of 

paddy to the millers, misappropriation of paddy due to non conducting of PV at 

timely intervals delay/non raising of clams to FCl/millers etc point to be 

contrary ) 

Haryana State Warehousing Corporation 

The Corporation did not have an accounts manual specifying duties 

Iresponsibilities at each level of management There were delays in submission 

of bills to FCI and receipt of payments thereof showing internal control 

procedures were not commensurate with the size and activities of the 

Corporation 

During exit conference HSWC informed that ॥ had taken decision to 
prepare 15 accounts manual for its activities 

In their written reply, the State Government/Company stated as under:-— 

HAIC- 

HAIC had appointed firms of Chartered Accountants to conduct the 

Internal Audit of the Corporaton The Internal Control system prima facie 

commensurates In accordance with the size of the Company and the nature of 

its business The Management has delegated powers to the Officers and duties 

at each level have been assigned 

The accounts of the Company are being mamtaned as per 

the provisions of the Companies Act The Management had delegated powers 

to the Officers and duties at each level have been assigned 

The Corporation 15 facing acute shortage of staff 85 pointed out by the 

Audit in para No 229 However, ॥ 15 submitted that physical venfications of the 

stocks are being carrned out by the available staff 

The bills/claims have been raised to FCI on time after following due 

procedure In the case of any delay in submission of bills/claims to FCI, the 

reasons for delay have been explained in above paras 

HAIC had lodged हारे No 713 dated 04 09 2013 against the ernng 

officials at Police Station, Jind The Police Authonties had carried out 

investigations in the matter and arrested the concerned officiais The matter 15 

sub judice in the Hon'ble Court at Jind 

HAIC had lodged FIR No 227 dated 12 06 2014 against the erring 

officials at Police Station, Kurukshetra The Police Authonties had carried out 

investigations in the matter and arrested Shn Gurbax Singh, the then store 

keeper The matter 15 sub judice पा the Hon'ble Court at Kurukshetra 
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HSwc- 

It 1s true that the corporation 15 not having any accounts manual for Accounts, purchase, construction and Audtt, but it would not 96 out of place to mention here that - 

The Corporation being a PSU 15 following the instructions 1ssued by the Finance Department, State Government and as well as the Govt of India on financial matters 

During the oral examination, the Committee was not satisfied with the reply of the Government, The Commmittee observed that the matter relating to this para is pending before the Hon’ble District Court of Jind and Kurukshetra. Therefore, the Committee recommended that this para be kept pending. 

4. 2.2.10.2 Internal Audit. 
Haryana Agro Industries Corporation Limited. 

deficiencies n cash, bank and Journal vouchers, discrepancies In stock items and 1mproper maintenance of store registers etc The Company had not prescribed any system to prepare action plan for internal audjt based on risk factors 

During exit conference the Company stated that efforts would be made to strengthen the internal audit of the Company 
Haryana State Warehousing Corporation. 

HSWC admitted that facts and stated that it had initiated the process for appointment of internal auditors 

In their written reply, the State GovernmentlCompany stated as under:— 
HAIC- 

HAIC has prepared audit manual and the same had been approved by the Board of Directors पा their meeting held on 24 03 2014 The internal 89010 15 being conducted by the firms of Chartered Accountants (CAs) In accordance
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with the audit manual and guidelines issued by the Company The lapses and 

deficiencies pointed out by the internal auditors ॥ their report are being 

examined and necessary corrective measures had been taken where 

necessary In case the observation of the internal auditors are not settled, the 

internal auditors point out the same In therr subsequent audit reports 1॥ the 

observations are settled 

HSWC- 

Due to acute shortage of staff, the 8001 of warehouses, Distnct Offices 

and the Head Office could not be conducted The duties of Internal audtt 15 

confined to the areas hke Cash, timely submission of storage chagres bills, 

maintenance of accounts books, checking of submission of sales bills of wheat 

and paddy and alled functions which the audit have been doing and any 

deficiency observed, 15 reported to the Managing Director Besides audt, the 

audit 15 also required to vet the House building advances efc at Head office 

The corporation has appointed a firm of Chartered Accountant as Internal 

Auditor vide this office letter No HSWC/Acctts/2016/16884 dated 31 05 2016 for 

the financial year 2016-17 and letter No HSWC/IAO/2018/23139 dated 

27 07 2018 for the financial year 2017-18 in which scope and extent of checks 

have been laid down to have a moreé transparent picture of working of the 

District Offices/Head Office 

The Committee was not satisfied with the reply of the Department/ 

Corporation. Therefore, the Committee recommended that this para be 

kept pending and the internal audit of this para for the year 2014-15 be 

conducted and the report be submitted before the Committee. The 

Committee also recommended that the internal audit of the Corporation be 

conducted reguarlarily. 
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REPORT 
REPORT OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA ON PUBLIC UNDERTAKINGS (ECONOMIC AND SOCIAL SECTORS) 

FOR THE YEAR ENDED 315" MARCH, 2016, 
Haryana Vidyut Prasaran Nigam Limited 

5. 3.1 Failure to enforce terms of Notice Inviting Tenders 
Lack of timely action to enforce terms of NIT relating to validity of security bid coupled with issue of purchase orders before signing of contract resulted in firm backing out from contract after being declared the lowest bidder. The Company has yet to recover the bid security of Rs.48 lakh. 

The Company invited (October 2013) tenders for supply, erection, testing and commissioning of 220 KV transmission lines in Panchkula area on turnkey basis As per the Notice Invitng Tender (NIT), the bidders were required to furnish a bid secunty of "48 lakh valid for a period of seven months from the date of opening of bids and beyond for any extension subsequently required The successful bidder was required to sign the contract agreement within thirty days of the notfication of award (letter of acceptance by the Company) and submit a performance guarantee @ 10 per cent of the contract price The secunty was forfettable if the successful bidder failed to sign the agreement or furnish the required performance bank guarantee within the specified period 

In response to the NIT, three offers were received ang the notification of award was i1ssued to the lowest bidder for a value of T26 60 crore  The awarded had submitted Bank Guarantee (BG) of 348 lakh valid up to 31 July 2014 subsequently extended up to 30 September 2014 The Letter of Acceptance (LoA) was issued on 01 July 2014 for 226 60 crore 

॥ terms of the NIT, the contractor was required to sign the contract agreement and submit required Performance Guarantee (PG) of ¥2 66 crore पा the shape of BG by 31 July 2014 The Company i1ssued (16 September 2014) the purchase order though the contract had yet to be signed The contractor पाठ not deposit the PG of ¥2 66 crore The Company took up the matter of signing of the contract on 22 September 2014 1 e after expiry of required period of 30 days for signing the contract agreement and submission of the PG followed by reminders for bid secunty (October 2014 and November 2014) The BG lapsed on 30 September 2014 

The purchase order was eventually terminated oh 11 March 2015 and reawarded (November 2015) to another firm at a cost of "29 20 crore The Company had made payments of "8 10 crore till July 2016



26 

Audit observed that the bid secunty which is an instrument to draw 

assurance that the selected bidder would sign the contract and in the event of 

default lose the bid security amount had lapsed on 30 September 2014 and 

there was no effort on the part of Company to ensure its extension The 

Company should have ensured the continued validity of the bid security when it 

took up the matter of signing of the agreement on 22 September 2014 which 

was done only 8 days prior to expiry of the bid secunty validity of 30 September 

Government stated (August 2016) that the firm had been blackiisted for 

three years and "48 lakh which were liable to be forfeited would be recovered 

from the contractor alongwith nsk and cost amount after completion of 

remaining work 

The reply 15 not tenable 85 timely action by the Company to ensure the 

validity of the BG of "48 lakh 85 well as signing of the contract before 15506 of 

purchase order would have averted the situation and deterred the firm from 

backing out from the contract after being declared the lowest bidder 

In their written reply, the State Government/Company stated as 

under:— 

The tender enquiry no REC-126 was floated through NiT No 677 

dated 31 10 2013 for supply, erection, testng and commissioning of 220 KV 

Transmission Lines पा Panchkula area on turnkey basis with the due date 

opening 16 12 2013 The bid secunty of Rs 48 Lacs having validity of seven 

calendar months from the date of opening of bids was required to be submitted 

along with the tender The bids were opened on 30 12 2013 and -three no 

bidders had submitted therr bids All the three bidders had submitted Bid 

secunty of Rs 48 Lacs each in the shape of Bank Guarantees which were valid 

upto 31 07 2014 After technical evaluation of all the three bidders the price bids 

of all the bidders were opened on 26 022014 Accordingly after financial 

evaluation and approval of Utlity Level High Powered Purchase Committee* 

(ULHPPC) the LOA amounting to Rs 26 60 Crores separately for Supply & 

erection were issued to M/s Varrsana 1508 Limited, New Delhi on dated 

01072014 POs placed vide memo NoHDP-2032 and 2033/REC- 

126/XEN Projects/Sub/stn Dt 16 9 2014 The PO and LOA was duly accepted 

by firm vide letter dt 13 10 2014 and 26 8 2014 respectively thus legal binding 

contract had come into existence 

' M/s Varrsana ispat Limited vide letter dated 07 07 2014 requested for 

revision In percentage of Excise Duty mentioned in Supply LOA from 10 3 % to 

12 36% With the approval of Whole Time Directors of HVPNL the revised LOA 

for Supply portion was issued on 21 08 2014 Meanwhile, the bid Securnty 

submitted by M/s Varrsana Ispat Limited, New Delhi was got extended upto 

30 09 2014 The Purchase Orders were issued on 16 09 2014 M/s Varrsana 

Ispat Limited, New Delhi vide letter dated 22 09 2014 followed by reminders 

dated 14 102014, 30 10 2014, 10 112014, 21 112014 and 03 12 2014 was 
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requested to furnish Performance Bank Guarantee and sign the contract agreement as per provision of Bidding Documents 

The firm's representative attended the meeting on dated 08 12 2014 and conveyed that they were committed to do the project and will submit the PBG soon A meeting with the proprietor of the firm was fixed on 11 12 2014 at 03 30PM पा which they were to intimate the date of signing of contract and submission of PBG But, the firm had not attended the meeting on 11 12 2014 
After that, a notice of termination of 15 days duly vetted from LR, HVPNL was served upon M/s Varrsana Ispat Limited, New Delhi vide letter dated 31122014 (Annexure-l) In response thereto to M/s Varrsana Ispat Limited, New Delhi vide letter dated again intimated that they were keen to execute the project and requested HVPNL to sign the contract and also requested that amount of PBG may be deducted from their running bills on pro- rata basis 

Thereafter, the final notice of termination and execution of contract at the nsk & cost of the firm was served upon M/s Varrsana Ispat Limited, New Delhi vide letter dated 12 02 2015(Annexure-H) 

As the firm falled to submit the PBG, signing of contract and start the work awarded vide PO No HDP-2032 & 2033IREC~126/XenIPrOJects (S/Stn) dated 16 09 2014 to M/s Varrsana Ispat Limited, New Delhi were terminated and M/s Varrsana Ispat Limited, New Delhi was blacklisted for 3 years vide letter dated 11 03 2015 ॥ was also decided to get carred out the work था the Risk & Cost of M/s Varrsana Ispat Limited, New Delhi 

Now the Risk and Cost work order has already been awarded to M/s Fedders Lloyd Corporation Limited, Noida vide LOA dated 27 11 2015 (Annexure-lil) The copy of contract agreement has also been sent to M/s Varrsana Ispat Ltd wvide office memo no Ch-6/HDP-2115-16/REC- 139/Xen/Projects(TL) dated 08 01 2016 (Annexure-IV) It 15 also informed that the Rs 48 Lacs which were liable to be forfeited would be recovered from M/s Varrsana Ispat Limited, New Delhi alongwith Risk & cost Amount in due course of tme1e after completion of work by M/s Fedders Lloyd The relevant clauses of commercial document are as under - 

Clause 45 of 000 Nature of Contractor’'s Default 

Payment after termination 

The Employer shall not be hiable to make any further payments to the contractor untl the works have been completed When the works are so complete, the Employer shall be entitled to recover from the Contractor the extra costs, if any, of completing the works after allowing for any sum due to the contractor under sub-clause 45 3 ॥ there 15 10 such extra cost the Employer shall pay any balance due to the contractor 

In view of the position explained above, although the BG for Earnest money | e Rs 48 Lakh was vald up to 30.09 2014 yet the firm never intended to
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submit the PBG and sign the contract Rather the firm was insisting 10 revise the 

LOA in lieu of Excise Duty revision The procurement case for turnkey works 

was decided at ULHHPC/HPPC level The case was decided and LOA was 

issued on 01 07 2014 On request of the firm, with the approval of Whole Time 

Directors of HVPNL, the revised LOA for supply portion was rectified/amended 

on 21 08 2014 The Earnest Money was valid upto 30 09 2014 Further, 

Since, the Rs 48 Lacs woulf 66 recovered from M/s Varrsana Ispat 

Limited, New Delhi, alongwith the Risk & Cost Amount, there 15 10 financial loss 

to the-Nigam The Risk and Cost work order has already been awarded to M/s 

Fedders Lloyd Corporation Limited, Noida vide LOA dated 27 11 2015 against 

REC-139 Now, the contract agreement REC-139 has been signed and the 

copy of contract agreement has also been sent to M/s Varrsana 1508 Ltd on 

08 01 2016 for intimation to deposit the project amount against risk and cost 

Moreover, a Notice of Demand after venfied from LR/HPU was Issued vide 

memo no Ch-107/HDP-2115-16/REC-139/Xen/ Projects (TL) dated 08 11 2016 

(Annexure-V) to M/s Varrsana Ispat Ltd vide which it was directed to deposit 

interim amount of Rs 5,73,65,483/- (which also includes Rs 48 lacs In lieu of 

bank guarantee submitted as bid secunty) faling which legal action for the 

recovery of the amount will 06 initiated against them 

Sh Ashok Gehlawat / Xen, BBMB Sewah Panipat (the then 

Xen/Project/S/stn ) and Sh Ravinder Singh Maan / AEE (HR&SR), HVPNL, 

Panchkula (the then AEE Project/S/stn) vide letter dated 09 012019 (copy 

enclosed) were asked 10 explain their position regarding non encashment of 

bank guarantee (in lieu of bid security) valuing Rs 48 lacs within validity period 

Further, Sh Ashok Gehlawat/Xen, BBMB Sewah Panipat (the then 

Xen/Project/S/stn) vide memo no Spl-1/AG/Audit dated 14 012019 & 

Sh Ravinder Singh Maan /AEE (HR&SR), HVPNL, Panchkula vide memo no 

Spl-1/RSM/Audit dated 14 01 2019 submitted their replies 

The reply of Sh Ashok Gehlawat/Xen, BBMB Sewah Panipat (the then 

Xen/Project/S/stn ) has been considered by competent authorty and he has 

been advised to be careful in future vide Under Secretary/HR-1 office order No 

1756/EBG-3428 dated 13 09 2019(Annexure-VI) 

The reply of ShRavinder Singh Maan /AEE (HR&SR), HVPNL, 

Panchkula (the then AEE Project/S/stn ) has been considered by competent 

authorty and he has been advised to be careful in future vide Under 

Secretary/HR-l office order No 1755/EBG-3428 dated 13 09 2019 (Annexure- 

Vi) \ ) 

During the oral examination, the Committee was not satisfied with the 

reply of the Department. ‘Therefore, the Committee recommended that 

this para be kept pending till the recovery of outstanding amount. The 

Committee also recommended that the strict action be taken against the 

delinquent officers/officials and action taken report in this regard be sent 

to the Committee at the earliest. 
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HARYANA VIDYUT PRASARAN NIGAM LTD. @ कर Rogd Offico Shakti Bhawan, Sector-6, Panchkula 2 Corporate identity number U4010HR1997SGC033683 VPN Websito: www hvpn.gov.in email: comm@hvpn gov in H TEL No. 0172- 0172-2583724 
Fa%—x no. 0172-2583727 

NOTICE 
To 

M/s Varrsana Ispat Limited Fax No 011-20552403 SBA/, Sainik Farm email varrsanaispav@gmat com New Delhi-110062 
Memo No. Ch-14/HDP- 2032 & 20331REC-126!XenIPro;ects(TL) Dated:31 12 201 

Subject, Construction of 220KV lines हा Panchkula area on turnkey basis against P.Q No. HDP- 2032 & 2033/REC-1 267Xen/Projacts(S/Stn) Dated 16.09.2014. 
Please refer to this office memo no Ch-2/DP-2032 & 2033/REC 125X ent 
Projects(S/Stn) dated 22,09 2014, Ch-3/HDP-2032 & 2033/REG-126/Xor! P 
(S/Stn) dated 14 10 2014, Ch-4/HDP-2032 & 2033/REC-126/X%en/ Pro,ems.(S's'm 
dated 30 10 2014, Ch-5/HDP-2032 & 2033/REC-126/Xenv Projects (S¢Sin) dalor 

. 10 11 2014, Ch-6/HDP-2032 & 2033/REC-126/Xen/Projects(TL) Datey 2 31 s 
& Ch-B /HDP- 2032 & 2033/REC-126/Xeni/Projecis(TL) Dated 03 22011 As per " 
clause no 33 of bidding document you are to submit the PBG of Rs 260603825 20 
but you are failed to do 50. This office requested you 10 submn the P, 
Bank Guarantee but In vain. 

1 

rojects 

erfarmanca 

fhe LOA vide this office memo no Ch-34 & 35/REC-126IXen}Pro|ecls (5750 ) 
dated 01072014 and POs placed vide mema no HDP-2032 (Suopiyt & 
2033(Eraction)/REC 126/Xen/Projects (S/Stn.) dated 16 09.2014 were placea wpon 
you for constructior ए 220 kV lines which have duly been accepted by your emagu? 
letter dated 26 08 2014 and 13 10.2014 respectively thus a legal binding contract 
has come into existence 

SE/TS, Panchkula has also conveyed his concems In the leter addressed 1o you 
vide memo no. Ch-3/W-355 (A) dated 26,11 2014 and pointed ठप “tha: 16 porod 
of 2 months has been lapsed and no action from your side has been mtigtact 
site office has not been openad, Tho work 1s yet to be taken था hany Ng etficers 
officlal from your firn has been aoproacheds contacted aither to this offico ¢ 
Executve Enginger /TS Divn HVPNL, Madanpur The route survey सम 7010 
alignment was 10 be slarted immedately after PO and construction achvay घो sie 

- Wwas expected lo he'initiated within 2 months from the date of award ol contragt N. 
route plan has bacn supplisa lor approval दा date * 

Even 

Your representadve Mr.Dipankar Saa, (87 Manager-BD) had atienaed 
meeling called by CE/MM and has Jigned the minutes of meetng on dated 
08 122014 in the chamber of CE/MM and has funher commited पिता pne 
Performance Bark Guarantee will 095 submitted soon and a maebng wih the छिप 
was fixed for 11 12 2014 but there is no response from your side for sulpussion of 
PBG ull date and nobody from your side responded 10 the scheduled neanng of 
11,12 2014 

tha 

Desprte repeated request to sign the Zontract, you have neither come forwarg 
sign the contract nor supplied / suomitted the Performance Bank Gu 
(equivalent 10% of the contract vatue) il date 

o 

arantoe
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Due to your lack of commitment, fallure to signing the contract & breach दा 

contractual provision, HVPNL is constrained to issue notice under clause 45 

“Contractors default” of bidding document which 15 reproduced hereunder for ready 

reference - 

45.0 Contractor's Default 
45.1 Notice of Default 

If the contractor is not executing the works प्रा accordance शा the contract 
or Is neglecting lo perform 5 abligations thereunder 50 as seriously lo 
affect the programme for carrying out of the works, the Employer may give 
notice to the contractor requinng him to make good such fatlure or neglect 

45.2 Nature of Contractor's Default 
If the contractor - 

a) has faled to comply within a reasonable ime with a nolice sub-clause 45 1, 
or 

b) asswgns the contract or subcontracts the whole of the works wilthout the 
Employer's watten consent, or 

c) becomes bankrupt or nsolvent, has a receiving order made agamst hm or 
compounds with s creditors, or cames on business under a receier, 
trustee or manager for the benefit ot his creditors or goes into hiquidation 

The Employer may, after giving 15 days nolice to the contractor, terminate the 
contract and expel the contractor from the sile. . 

Any such expulsion and termination shall be without prejudice to any other righls 
or powers of the Employer, or the contractor under the contract, 

The Employer may upon such termination complete the works himself or by any 
other contractor. The Employer or such other contractor may use for such 
completion any contractor's equipment which 18 upon the site as he or they may 
think proper, and the Employer shall allow the contractor a fair price for-such use 

From the above it 15 clear that you have not adhere to the provision of contract 

agreement & committed the breach thereof. Thus a Notice of 15 days 18 hereby 

served upon you to make good the failure failing which the Nigam shall be left with 

no option except termination of contract and further execute the contract from third 

party at your risk & cost besides black listing/ debarnng you from doing future 

busmess with HVPNL. 

This is without prejudice to the other terms & conditions of the contract 

-sd- 

Chief Engineer /MM, 
HVPNL, Panchkula 

Director/Technical, HVPNL, Panchkula 
Drrector/Projects, HVPNL, Panchkula 
Chief Engineer/TS, HVPNL, Panchkula 
Superintending Engineer/TS, HVPNL, Panchkula L

R
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Avie -y re =50 

1) 
HARYANA VIDYUT PRASARAN NIGAM LTD. Regd Office Shaktl Bhawnn, Soctor-5, Panchkula Corporate identity number: U4010HR1997SGC033683 Website: www.hvpn.gowin email: cemn@hvpn.gov.in TEL No. 0172 2583723 
Mfim no, 0172.2583727 

FINAL NOTICE 

Ms Varrsanu lspat Limiteg Fox No 011-28552403 58/21, Saiik Fam 
emad varrsanaispat Bamal porr New Deini-110062 

12... 02 2015 Final notlce undor clause 45.2 (COC] against P.O. No, HDP- 2032 & 2033'RES 126!XnnlPro]eels{$lSln) Dated 16 09,2014, 
The LOA wvida this office memo na, Ch-34 & 35/REC-126/Xen/Pro,ants &5 ० dated 01072014 and POs wide momo no  HOP 2032 {Suppr, 3 2033(Eredlon)IREC-126l)<enlProjacm (3/sin.) duted 16,69.201< were placed upon you for construction of 220 KV fines which have duly baen accepted by your emg letter dated 25 08 2014 and 13,10.2014 respactively thua a Iegal inding eonyn~ has comn into existence This office requested you 10 submit the Perdformance छा, Guaraniea vide tnis offico memd ro, Ch-2HDP-2032 & 2033/ REC-1281v 20y 

(S/Stn) dated 34 10 2014, Ch-4/HDP.2932 & 2033REC-128/Xens Prejects (S5t cated 30.10 2014, Ch-5MHDP-2032 & 203REC-126Ment Projacls (S#Sin) dved 10 11,2014, Ch-8/HOP-2032 & ZOSJIREC-‘IZGO(eNPfoIeds(TL) Dated 21,11 201 8 Ch-8 HDP. 2032 & 20331REC-126W.N%,'-=:§:CI’L) Daled 03 12.2014 
SETS Panchtuda has also conveyad his concems पा ine lamer addressed to yay रपट memo no. Ch-3W-355 {A) daledt 26,11 2014 and painted out “that the pueno.f of 2moaths hos been Tepsad and 00 उदय lrom yaur Side has been u uatey £, sife office hac not beon opened व 7 work बा जहां o 69 taken हा home 0 Qe usr पी from your firm nas beca & prosched/ contacied ather o Hug office टन Execulive Engmeer /TS Dwn HYPUL Medenpur. The route survey and vuse alignament veas 1o bo startod unmod, xely बीघा PO snd construcion actvity के 529 was expocled 10 50 niliated wilhin 2 muntns from tha date of award 
froule plan has beon supplied for approvat लि date * 
Your representaive Mr Diponkar घी, {SrManager-BD) ५30 attanded e meeing col'ed by CEMM and h3g nignad the minut 
5,32.2044 In the chamber of CEA and nas My 
Perlormanca Bank Guarantae will 95 submitted SCON and के meeling with the हनन "पाई lixad दि 11,12,2014 but shere 1s no response from your side for Submission o PEG छा dale ane 00900) from your cide respanded १०७ the sehaditad meetirng ० 1,12 2014 

of contrac: o 

es of meeting पा catcy 

rher cormutted that छा... 

Daspite repeatey tequest to xgn the cantract, sou have nethar come 5gn the contract ror Supplied ४ svomitted the Performance Banh (equivalent 10% ol the cantract valust पंप date, 

forvary पु 

Guarantae
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Dus to your lack of commilment, faliure to signing the coniract & breash of 

contractua! provision, HVPNL was consirained to issue nohice vide memo no Ch- 

14MDP-2032 & 2033/REC-126Mon/Projacts(TL) dated 31.12.2014 undas 

clause 45 “Conlraciors dafaull” of kidding document. Clause 45 is reprocuced 

heraunder 1or ready references- 

45,0 Contractor’s Default 
45.1  Notico of Defauit 

मी tho contraclor दि not axeculiyy दिए works दा accordance with the conteos! 
or is negiacling to porform his obligalions thereundor so as serdousty 9 
alfact he programme jor camying out of e works, the Employer may फान्ट 

niolice 10 the contvactor requ ting रवि to make good such fadure or ney'os 

£5.2 Nalure of Contractor's Default 
मैं the contraclor - 

of has falled to comply wilhin a reasonablo lime with a notice sub-clouse <% * 
of 

b} assigns the contruct or subiconiracts the whole of the works walhaet ihy 

Employer’s vilten consent, or 
¢) becomes bankiupt or insolvenl, has g receiving arder muds against mm सर 

coinpounds with his crodilors, or carrfes on business under a reccver 
trustee or manager for the benafit of his credilors or goas inlo bquidalion 

Tha Employer may, शी giving 15 days nolice to the conlractor, lerminals हिंद 
conlract and expel tha conlractor frem the पर. 

Any such expwsion’md lermination shall bo vithout prejudica ta any other 1433 
or pawers of tha Employer, or the contraclor under the conlrect, 

The Employar moy upan stch lennination complote the works hirusell ar by any 
olher contraglor. The Employor or such olhor contracter may uso for such 
complation सपा]! conlractor’s equipmant which is upon the site as he or they may 
think propet, and the Employer shall aitow दीप conlfractor 8 fair price for such us? 

in response to shove notice your fem has sent the reply dated 21.01.2015 vice 

which you have requested to permit पाए signing of confract without submiss:sn of 

PBG. ॥ is not out of place 10 mention hera that deposit of PBG of R5.23803825 20 

was to be submitted within 20 days period as per clause 33 of bidding document 

Not only non submission of PEG, your firm has not even started work ot site vnich 

shows that you are not interested 10 execule the work as par contract agreeman: 

and 4 is clear that your firm is not well equipped 10 execute the cantract thus wngre 

Is breach af contract on your दा, Sinte you have falled to comgply with the notce 

dated 31.12.2014 therefore a Final Nofice of 15 days under clause 45 2 15 hesutyy 

servad upon you as o why the contract may 001 bs lerminatad and further execule 

the conlract from third parly at your risk & cost besides hlack Ustings debarring you 

from doing future business with HYPNL. ~ 

This रे withoul prejudice ० tha elher tarms & condifions of the conimaa. 

(e 
Chie! Enginager M 
HVPNL, Panghkuls 

1. Director/Techrical, HVPNL, Panchkula 
2. UDirectorfProfects, HVPNL, Pancheuta 
3. Chief Engineend TS, HYPNL, Panchiata, 
4, Supenntending Engineer/TS, HVPNL, Panchkula 

-~
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e 
HVPN 

To 

.?:hje:tx- 

CC:- 

HARYANA VIDYUT PRASARAN NIGAM LTD. . 
Regd. Offico Shaktl Bhawan, Seetor-8, Panchkula 

Corporate identity rumber U4040HR1997SGC033633 
Website: www.hvpn.gov.is शाखा comm@hvpn qov |] 

TEL No, 0172- 2533724 Fax no, 0172-2683727 

M/s Fedders Lioyd Corocsation 1td 
C-4, Phase-Il, Noida 201395 Fax Mo, 0120-2502632 

Em-il zavinderchendhary | 958mman com, 
L_ngflg___m_,_{mflmemm com 

¥emo Nu. Ch-51 / REC-139/XCN/Projects(TL) Deted: 27.11.2015 

Clvll, Ersction, Testing und Comnissioning for Conutruction of 2204V 
lures In Panchiula area against E-tender enquiry no. REC 139 (NIT Lo 
723 dated 16.09.201S ngainet risk purchuac I Ponchiula n1ea) LOA 
for erection postion. 

This is to notify that your offer/bid No, FLCL/BVENL/REC 119715 इ0/ 25 

01 dated 30052015, FLCL/HVPNL/REC 139/15-16/25-15 5६४ 

15.07.2015, FLCL/HVPNML/REC-139/15-16/25 16 dred 0,07 28515 

negobation letler dated 17.11.2018 nnd up 10 date correspunderes 

exchanged reparding turnkey Lonstrucuan of 220 KV Teansmuspion Line i 

Panchhkula arca {pgeiast सिर purchose) nn turnhey bavis apunst ६ पट्टी 

enquiry no. RELC-139 has been azcepred for ervetion, रथ? texuny पका, 

commissioning of %ransacuunion lines for towal pockage vaiue दा 

Rs.7,15,05,642/- {Rupees Scven crore fiftven Incs five thoussnu 51% 

hundred forty ninc oaly) at the पाए & condilions ineationed 13 पेपर ang 

thus a contract has come inte फिट, *bueveol 

Q 
Supcnntending Engmnzer: है गिरे 1, 

नंद प्रानना, HVPRL, Yanchs ta 

3 tloyd Zore Lwd 159 Othla industrial Estere 21 
NMC'\'IIa Dclehdidnrs > Fax na 011-41609709
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fl—nngcycu ve- [ 

{ 

दुख HARYANA VIDYUT PRASARAN NIGAMILTDI. । . ) 
, Regd, Offtce Shakil Bhawau, Ssotor-6, Panchknla 

Corporate {dentity numher: U4010HR19978GC033683 

Website hvpn.gowvin emall: gemum@hvpn.goy.dn 
TEL No. 6172~ 2883724 Fax no, 0172-2583727 

Ta ° 
M/a Fedders Lloyd Corparation Ltd 
C-4, Phase-il, Naolda 2013C5 Fax No. 0120-2562632 

Emall  ppvindercheudhnry) O58@umunl com, 
psdfedderylovd.conq - 

Memo लक Ch- 50 /REC-139/XEBN/Projects(TL) Dated: 27.11.2015 

Wec&- Supply of Equipment for Construction of 220KV lines In Panchkula 
- area against E-tender enguiry no. REC-132 (N)T No. 723 dated 

16,04.2015 ugainst risk purchass [n Panchkuln area) ; LOA for supply 
. 

~  Thia io o notify that your affer/tid Na. MuCL/HVPNL/REC 139/15.16/28 

01 dated 30.05.201S5, FLCL/HVPNL/REC-139/15-15,2%15 daud 

18.07.2015, FLCL/HVPNL/REC-159/15-16/26-16 dated 30 07.2015, 

negotiation letter duted 17.11.2013 und up (८. dote correspondencs ) 

exchanged regarding turakey Construction of 220 <V Trunsmussios. Lines i 

Panchlkula area {agmnst fusk purchase} on wenkey शिठ15 aganst ¢ tender 

enquisry no. REC-139 has been uccepted lor supply of equipmenis for iotat 

package value of Rs.22,04,94,351/- (Rupees Twenty two crory four {rcs 

nincty four thousand three hundred fifty one only} r‘ncludmg’ ED, C3T, 

कक and all other taxes and duties and at the termy & gonditions mentoned 

tn NIT and thus « conwact has come into force thereof. 

o 
Superintending Engineer; MM-1, 

p{"fQ’or CE(MM]), HVPNL, Panchkula - 

cos- ’ 

M/s Feadders Lloyd Corp. l&d 159, Oxhln Industmal Estate, PR 
New Delhi. दि Fax 110. 01 1-4 ! 09909 



Annexure B 
e ‘-.W"'."""m. के पर जप । 2 

HARYANA VIDYUT PRASARAN NIGAM LTD. 
Regd. Office Shakti Bhawan, Soctor-8, Panchkuja 

Corporate identity number. U4010HR19978GCNI3683 Waehsite: www hvpn.asv.in email: cemm@hynn gov.in 
TEL No: 0172- 2583724 
HM* no. 0172-2583727 

To 

Regd AD M/s Varsana Ispal Linited Fax No 011.20552403 58A/1, Saimik Farm email’ yarrsanaispal@amai #'४ New Daihi-110062, 
GmRlov 

MemoNo Ch- 6 /HDOP-21158 2116/REC-139/XEMNiProjects{TL) 
Dated: 08.01.201s. 

Subject: - Construction of 220KV linos In Panchkula area ag ainst tender enquiry no. REG. 139 (NIT No. 723 dated 16.04,2015, ageinst nisk purchuso) In Panchiula area, 
The contract for construction of 320 KV transmission lines in Panchikula on tuinkey 
bagis was awarded 0 you vie P O, hu }1DP-2032 & 2033/REC-126/Xen: Projeuy 

E (S/Stn) dated 16.08,2014, Dasote repeated requess to sign 1he conlract you have 
nefther come forward to sign the contract nor supplied toe performance nbary 

" guarantee {equivalent to 10% of the \.v-n!_racl value) Consequently, HVPNL aecaeq 
to re-ailelted the above work alter calling compatitive bids through open ‘ender 35 per 
provision under clause 45(contraclors default) of COC of PO biuding decument at 
your risk and cost. 

Your fim blackiisted for a period of 3 yoars with immediate effect हि dommg further 
business with HVPNL vide mame no Ch 26/HDP-2032-33/REC-126/Xen! Projects 
(TL) dated 11.03.2015. 

Now, the work agamst REC~126 1 awarded 10 M/s Fedders Lloyd corporation Lid vise 
PO no HDP-2115-2118 daled 08.12 2015 {REC-139) on the sam terms 8 condiions 
of REC-126. Now the contracl agreement has been signed for work, 8 copy of contac? 
agreement (supply + erection) is attached herewith as the project amount agamst e, 
and cost will be deposited by प्रा, 

"DAJAs above 

~ - Exect neer/Project (TL) 
for रा PNL, Panchkula 

CC:- 

1 Chief Engineer/TS, HVPNL, Panchkula 

2 FA & CAO(MM), HVPNL, Panctikuta,
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HARYANA VIDYUT PRASARAN NIGAM 1.10. 
Rogd. Office Shakti Bhawan, Sactor-8, Panchhuta 

Corporato ldartity numbor: U4010HR19973GCO3I683 

Websha: nwn vpnpeov 0. amall: gummn o by prgios ,११1 

TEL No. 0172- 3583724 Fax no. 0172-2583727 

. Through Regd Post 

Mfs Vairsana Ispat Limited Fax Mo 011-2955240) 
SgAN Balnik Farm amay vausanaspat@gman com 
Dethl- 130052, 

Momo No. Che 20 HDP-2115 &2116/REC. 130/ Xen/Projects {TL) Datea:® {12016 

Subject:- Construction of 220 kV Transmission Lines in Panchindo Aron on turnkoey basis 
agalnst tender anquiry no, REC.139 {NIT No, 723 dated 16.04,2015, agamist nsk 

purchnso »f REG-128): Notlco of Domand 0१७७, 
The comtract tor censtruchan ४ 220 kV tansnsis fines एग kay basis in Panchiuln 

ared was awarded tc you vidg P.O No. HDP.2032 & 203J/REC- 126/Xen/Prosgsts (S/8In, 

dated 18 09 2014, Howaver, vour [aidure ६0 3ipn the contract ggreement जाए Kubmisdon 

ol 80 led o lemmunatan of aniract Liter givmg due aolce कह memo आए Ch-2UHNP. 

203248203VREC128XeniPrrjeets(TL) daled 12.02 2015 ॥ ७ nol out ता place e 11 

hare दिए your firm was also olacklisted for a p2nod ol 3 yoars with immean:: atiact (3 

dang fulure busmess with HVPNL wde nemo  no.Ch-26/HOP-2032-33REC. 

“३ . 426 XenIProjects({TL) dated 11.03.2215 Sn'sder this फ फाड़ of chavae 27 o' COC 

hquiaity charges aquivalert 16 10% o’ conlract value was imposed upon you 

Mow 90 work spainst REC-12C (Now 93 REC-139] has be=n awarded 10 Mis Fedoers [ 

Loyd Corp Lid vide PO no HOP-2115 % 2118IREC-139/Xen/Piojects({TL) dmed 

08 12 2015 on the samé lerms & conotians of REC.126. Cocy of the same was supplied 

o you widoe memo nn Sh-BMHDP-21154211/REC-1 20/ Xen/Projects(fL)  dated 

08 01 2013 

in view of above, ०5 par provision under Clause -45 (Contractors Default) of COC था १0 

bidding dozumant, you are kable 10 pay the ditferentiol pmoc of rata a1 which नस, was 

awardod te you | 0. REG-128 and the rate की wnich wWork was swarded al yout nsk ¥t 

cost 0 Mis Feddars Uloyd Carporation LU Ths dofail of the senount 10 de padd LY yuu 'y 

HYPNL ot s stage Is as under.- 

‘l_,‘nmwm BTwork 10f constryclion of 220 KV TfaRmission इन on luthkey* Rs 22 एड व 381 जा 
basis 41 Panchkuld काठ has awardad 1 Mis Feddets Lioyd Corporationt ¢ 7,15 05 849 005 
Lid., vide P.O No, HDP-2115 & HOP-21{/REC-139/ XenJProgacts (11.1 Rs 28.20,00 000 20 

___r_____________(__gp’ idated 08 12 2015 {supply ¢ 670८ em_:\_)___r___bn हा sk & cost of REC-128 — 
2 ‘Less Amount on which work for conslruclicn of 220 kV Transmissicn; Rs 19.24.45 792 &0 

llinos an turnkey basis In Panchkuia कद, wos asdrdud to you vide PO}« 7,35.82 553 004 
9, HDP.2032 & ZOIV/REC-128/XonProjects (S/3tn) dated 16 €D,2014 Rs 26,6N 38 35200 

.___t(__msu____]___r________é grectian), S — 
- 3 iExcess payment for which risk & cost work has 19 be 00 camed oul’ Rs 29,20 00 000 05 

{rom M/s FeddursLloyd Gerporation L व , by HYPNL. |13} - 26 €0.38,352 00४ 
- . ol R3.2,59.51,648 00 

.4 Amoun! tiable to 5o caposiled के Tiou of Eank guaranioo submitiod os, Fs 48 00 000 06 
Wb’dnflm — e e 
§_iLinuidity damagas 49 be recovered trom Mfs Vatrsana against REC-1261 Rs 2 66 00 835 

छोड tertative amount lo be deposited by M/« Varrcana ispst Limited,; Rs 5 73 55 383 
Dethi (3+4¢8) अल लनननननलनवविलनन —d —_ . 
‘Howaver, furthor amount to bo depusilod and Hna) seltiamont of account shall be 
mada पक complotion of work as por provisions of contraot, 
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You are Urerelore, direcied 10 deposi this interim गए of Rs 5,73,65.द83/- [2ilng whieh 

fegal action for the recovary of amount will b inftiated aganst your firm, 

This 13 without prajudice to olhne lamas & eondillons of tha sontract 

| Chy सा) MM 
HVPNL, Panchkyla
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9 i 
HARYANA VIDYUT PRASARAN NIGAM LIMITED \-? 2 * ४ 'फ 

Read. Offico 508४0 Bhawan Sector-8. Panchiala ™ 

Office Order No./ 758 / र8ड- PYaP Cated: 13 | | 3 

An explanation was Issued by the CE/MM, HVPNL, Panchkuia vide हब cffice 

memo No. Ch-8/Audit varaVol-lliXen/Projects (TL) dated 08 08 2016 to Shd Ashok Gehlawa! 

while working as XEN/Preject Sub-Station, HVPNL, Panchkula now Xen in BEMB regarding non 
encashment of bank guarantae 0 amounling Rs. 48 Lakh within validity period The reply dntes 

14,01.2015 of Shrl Ashok Geblawat, XEN, e comments of CE/MM, HVPNL, Pancrikula & 

comments of the then उतनी, HVPNL, Panchkuta (now CE/Planning, HVPNL, Panchkuls) tas 

baen considered by the competent authority and | has been declied 10 advise the officer 10 96 
careful In future. ) 

Accordingly, Shil Ashek Gehlawat, while wrking as XEN/Project Sub-Siation HV AR, 

Panchkula now Xen in BEMB Is hereby advisad 1o bn ‘caraful In fithine. 

This Issues with the ¢ pproval of the Managing Direclor, HVPNL 

० 0९») 
Under Secrawyfi'i R 

tor'MD, HVPNL Panchikuls 

Endst No [§ [ £4¢ —3uag Dated. 13/8 /11 
o Aco Jy of the abova Is forwarded 10 tha loflowing for information and necessary acion - 

1. The Chief Englnear/MM, HVPNL, Panchkula सतत, his office memo no Ch-14BAum) 
para/Valli/Xen/Profects (TL) 03186 20,08.2013. 

2. The Chief Engineer/Planning, HVPNL, Panchkula . 
3 Tho Superintendent/Services-ll, HVPNL, Panchiulo’ 
4.‘ The Deputy Supdt/OR (5), HVPNL, Panshkula. it i requesled to place tne same i his 

personal/ACR file, 
5. Shrl Ashok Gehlawat, डा. XENfTach., Olo SE/OSM, BBMB, Panipat, 

| - व कर 
-, Under Sqcrmarylzh R, 
%IMMD. HVPNL. Pgpchkula 

%
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M_MLJ__MMJ_M Office Shakil Bhawan Seclor.6, Panehkut: ‘ 
, तु Office Crder No (155]/ ६4 - 2yay Dllod:l!,/')//, 

N“ILPKL - A explznaton wos lssued by the CLIMM, MVPNL, Panchiula 'tw 8 bis uifce 
memo १0, Ch-7/Audit paraNolliXer/Projects (TL) dated 0B.08.2016 to 501 Rhvinger Biagh 

पद /] Mann, AEE while working In ihe offica of CEMM, HVANL, Panchiula regarding मी encashmar 
ol bank guaranies of amounting Ry 4७ Lakh within vaidity parlod The reply dated!4 01 2019 of 
Shri Ravinder Singh Monn, AFE, the somments ¢l CEMM. HVPNL, Panchkula & commenrts of 
the then SE/MM-Il, HVPNL, Pancheula {now CE/Plannng, HVPNL, Panchiufa) ras besn 
considered धर the competent authenty तय X has been 05060 19 advise the officer i be caralel 
In future 

Accordingly, St Ravinder Singh Mang, AEE 15 herehy advised 10 be caretdl था futy 

Qe V5 कर 

कद 

Trls 59.05 with B2 approval of e t4anaging Director, HVPNL 

M(\ 

MR -_.a\u“s v e 
Under Secmlary/ciR-i 

& [M‘."' ' for MD, HVPNL. Panchauta 

EmuLNoI’F/t‘SG- Gt | Dated; {7 [| 119 A copy of tha above ir forwardat to the Tollawing for mlormation and necesspry acton 

R 7 ™o Chiel EngineerMM, HVFNL, Panchiuls wrl फंड olfice memo 10. टन हाट | - paraVal-iXen/Projetts (TL) dated 25,08 2010 
2 The Chief EnginzeriPlanning, HVPNL, Penchiula 
3 The SuperinizndentSarvicas-il, HYPUL, Panshkula 
4 Tne Depuly Supdr/OR [G), HVENL, Pancithta, It दि requasted lo place the samu पी ing 

personavACR file 
b Shn Ravinder Stngh Mann, मै, 3/ Dopuly Srcrelary/HREER, HVPNL, Pancrbuia 

' MBRaN0 | 
U 
nder 3ty fHRE, 

for MD, एक ब्रज vla 

% 4| bl (17 ) 
~ 

‘ I Q//\\%u 

A e दी C /'\T . ' g 
“ ) ey 9( 

jfl% ’\\H 

. WI ‘ 0. @ 

HARYANA VIDYUT PRASARAN NIGAN LIMITED |
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3.6 Excess purchase of cables 

Company procured cables without considering actual 

consumption leading to blocking of funds of X 7.70 crore and avoidable 

interest thereon of 71.68 crore. 

The Company obtained financial assistance? of ¥24 04 crore (October 

2012) and ¥118 58 crore (December 2013) at rate of interest of 12 25 per cent 

per annum for procurement of PVC? cables during the years 2012-13 and 2013- 

14 for strengthening electncity distnbution system ॥ vilages The Company 

entered into rate contracts (22 June 2012) with two firms valid for one year up to 

30 June 2013 for procurement of cables of 240 kms of cables of various sizes 

Audit noticed that the Company had 20 48 kms cables' of the aforesaid 

specifications in its store 85 of 28 May 2013 and receipt of another 696 kms of 

cables was awaited against purchase orders placed duning July 2012 to April 

2013 The consumption of these cables during 2011-12 and 2012-13 was nil 

and 31 50 kms respectively Without considering the trend of consumption and 

the quantity held ॥ stores and those in the pipeline, the Company placed (26 

June 2013) six more purchase orders for 240 kms of cables with staggered 

delivery schedule up to March 2014 The firms supplied 227 kms of these 

cables during August 2013 to March 2014 at a cost of ¥7 70 crore 

The Government stated that it has cables of 638 kms of aforesaid sizes 

in its store as of July 2016 

Thus the decision of the Company to place purchase orders for 

additional quantity of 240 kms cables पा June 2013 without taking into account 

consumption trends and available inventory resulted in excessive purchase of 

quantity of 227 kms cables resulting in blocking of funds of ¥7 70 crore and 

avoidable interest liability of २1 68 crore* up to December 2015 

2 90 per cent of the project cost 

3 Poly Vinyl Chloride. 
4 90 per cent (percentage of REC funding in the Project) of total interest calculated @ 

12 25 per cent annum
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In their written reply, the State Government/Company stated as 

under:- 

॥ 15 submitted that rate contract no 79 & 80/QD-599 dated 22 6 2012 
valid upto 30 06 2013 were issued to M/s Prestige Cable Industries, Delhi and 
M/s Century Infrapower Pvt 1.0, Jaipur by DHBVN for the procurement of LT 
PVC Cables of various sizes on behalf of both the utiites The case was 
decided in HPPC meeting held on 02 05 2012 at the vanable rates as per 
IEEMA formula with base date 85 on 1 7 2011 Accordingly, POs were placed 10 

the firms 85 per the requirement of UHBVN ॥ respect of 35 Core LT PVC 
Cables of various sizes 85 per approved material budget 2011-12 (659 km) & 
2012-13 (449 km) 85 detailed below - 

i Size of [Qty of UHBVN as Qty as per PO (in kms ) Qty supphed/ 
No | Cable |per RC (in kms) delivered by 

(mlnms)q MlscaPrbee|stlge M/s Century Infrapower (tmhekmflrs)m 

H w HH-6807(HH-6890( HH-6976| HH-6802| HH-6845{HH-6856) fiu-"‘ HH-6973| Total 
Dt Dt Dt Dt Dt. Dt. Dt Dt. 

3007.12|17 12 12102 04 13| 2507 12| 10 09 12{19 10 12|06 12 12|02 04 13 

I mfl 6Cxg5 173 a - n n 86 n n 86 n m 15 268 

n M 5Cx120 m 19 | 476 - n n n n n n n m 97 004 

n M 5Cx185 a | 92 | 11 " n 1 n n n | ०, . “ “ @ 823 

n M 5Cx300 | 17 | 68 “ - n “ n n n n n 23 849 

otal 332 उ्छ | १9 १9. | १. दा | 145 | 89 दा Total m 639 944 

The POs of only 696 km of cable was placed 80815 the combined 
requirement 1108 km as“received from the field for 2011-12& 2012-13 
Moreover, 1047 km of requirement was further received from field for the FY. 
2013-14 So, keeping In view of ht special maintenance of transformers and LD 
systems, 1t was decided to further place P Os for 240 km of the cables in 
anticipation of its usage in the field after rescheduling the delivery penod of the 

rate contract rather than going for another NIT The stock balance of these 
cables on 22 052013 was only 64 94 km The status of LT PVC Cable as 
reviewed on 22 05 2013 15 given below - 

Sr. |Size Of Cable | Availability Qty. as per | Qty. Annual Qty. considered 
No |(in mm?) as on 22.5.13 |RC (in kms) |against |require for subsequent 

{(in kms) the POs |ment for FY | Pos (in kms ) 
H H already |2013-14 (in 

" [issued |kms) 
{in kms.) 

' m 5Cx95 40 075 173 m m 371 _ 
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u 3 5Cx120 8 2680 m 19 1476 m m _ 

3. | 35085... 5Cx185 8.463 E m _ m _ 

u m 5Cx300 m 45 17 m _ m 29 _ 

Total 64.943 m m m m 047 _ 

A Memorandum regarding post facto approval of purchase orders 
already issued for the balance gty to M/s Century Infrapower Pvt Ltd , Jaipur 
against rate contract no 79&80/QD-599/XEN/MM-IV dated 22 6 2012 with 
staggered delivery schedule upto 31 3 2014 was got accorded from BODs on 
22 08 2013 ” 

The detail of POs of LT PVC 3.5 Core Cable issued 15 85 under— 

Size of Qty. as per P.O No (in kms.) Total |Qty 
Cables supplied/ 
(mm?) HH- 7041 | HH- 7044 | HH- 7045 | HH- 7046 | HH-7047 | HH-7048 delivered 

Dt: Dt: Dt. Dt- Dt: Dt: by the 
26.06.13 [26.06.13 (26.06.13 |26.06.13 | 26.06 13 |26 06 13 firm 

{(kms ) 

m 5Cx95 m _ _ _ _ m 86 884 

m 5Cx120 m _ _ _ m m 115 

m 5Cx185 _ _ _ 11 11 _ m m 382 

m 5Cx300 _ _ _ _ _ _ m 41 665 

Total m _ _ _ m _ m 229.046 

The year-wise consumption 15 tabulated as under - 

Size of Consumption/usage (in km) 
Cablzes 

(mm?) m m m ‘ m E FY: FY. FY- Total 
2011-12 | 2012-13 | 2013-14 | 2014-15 | 2015-16. |2016-17 | 2017-18 | 2018-19 

W 5Cx95 (0040 [14684 (48116 |35 836 | 836 | 47 064. | 39472 33220. 220 |58838 {27727 

3 5Cx120 m m 334 m 018 (7055 m 855 (17373 m . m 112 931 

m 5Cx185 - m 010 m 352 m 239 |7126 |[11769 m 584 m 323 55403 403 

w 5Cx300 m 220 (0447 (4744 m 4 301 3384. 384 (0837 m 393 21152 152 

Total m 31475 m 23 w m 71 998 m 654 m 466 756 

100 km of 35 CX95 sq mm LT PVC Cable and 100 km of 3 5CX120 
sq mm LT PVC Cable s have beentransferred to DHBVN vide CE/MM affice 
memo no Ch-241/XEN/P-3/T-172 dated 14 10 2016
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1t is further submitted that most of the cables has been utilized in the 
field only 188.83 km cables of various sizes are available in stock. The size 
wise details of stock balance 85 on 27.06.2019 15 as under: - 

Size of Cables (mm?) Stock as on 27.06.2019 (In kms.) 

m 5.94 

3.5Cx120 83.184 

3.5Cx185 _ 

m 47.607 - 

Total 188.883 

DHBVN has requested for transfer of following quantities of 
3.5C LT PVC Cables in the co-ordination meeting of MM wings of 
UHBVN/DHBVN held on dated 26.06.2019:— : 

Size of Cables (mm?) Quantlty 18 to be transferred from 
. UHBVN to DHBVN (in kms.) 

3.5Cx95 _ 

m _ 

m 85 _ 

. m _ 

Total ! _ 
4 ' 

The status of 3.50 LT PVC cable after transfer of above mentioned 
quantities रण cables 10 DHBVN willl be 85 घा08ा: -; - 

Size of Stock position |Quantity Is to be Balance material 
Cables S on transferred from with UHBVN 
(mm?) 27.06.2019 , UHBVN to DHBVN (In kms) 

(In kms.) (In kms,) 

3.5Cx95 m_ _ _ 

m 83.184 40 43.184 

3.5Cx185 fl_ _ fl_ 

m 47.607 _ 27.6807 

Total 188.883 _ 108.883 

So, ॥ Is submitted that the max'lmum qty. of above cables hav ०७७1 
utilized. 110.60 km of above 81288 of cables were utilized ॥ the FY; 2018-19 
and further the balance qty. Is llkely to be utllized under special maintenance
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drive ॥ UHBVN before paddt season for maintenance of Distribution T/Fs & LD 
system The explanation of the delinquent officers/official 15 being called 

The Committee was not satisfied with फिट reply of the Department/ 
Corporation. The Committee recommended that the responsibility of 
concerned officers/officials for purchasing of excess cables be fixed 
under intimation to the Committee at the earliest. Hence, the para be kept 
pending. 

3.5 Deficient contract management 

7. Release of payment without first ascertaining physical 
progress of work resulted in excess payment of ¥1.04 crore. 

Para No 217 4 of the Report of the Comptroller and Audttor General 
of India on PSUs for the year ended 31 March 2013 had pointed out that the 
Company made excess payment of ¥15 36 crore ॥ four contracts due to 
release of payment of major portion of material (75 to 80 per cent) without 
linking 1t to erection In response, the Company reduced the percentage of 
release of payment from 80/ 75 to 60/ 50 on the receipt of matenial and 40/ 30 
per cent after erection of the same with the balance 10 per cent to be 
released after commissioning The standard terms of awards of construction/ 
augmentation of sub-station and feeder works contracts also provided that the 
contractor would furnish a Performance Bank Guarantee (PBG) equal to 10 per 
cent of the total contract price for faithful performance of the contract valid up to 
90 days after end of the warranty period 

The Company awarded (June 2011) a turnkey contract for supply and 
erection of matenal for bifurcation/ tnfurcation of 51 overloaded feeders to a 
contractor at a cost of ¥ 7 70 crore (material ¥ 7 36 crore and erection cost 
₹ 034 crore) The work was 10 be completed within six months by December 
2011 The contractor supplied the matenal valuing ¥ 4 96 crore against which 
payment of ¥ 3 82 crore (Z 2 98 crore 85 60 per cent on receipt of material plus 
% 0 84 crore on Iits erection) was made up to June 2013 The Company had 
obtained BG of ¥ 0 77 crore 85 10 per cent value of the work order 

Audit noticed (February 2015) that the contractor failed to execute the 
work with erected material valuing ¥ 1 95 crore leaving un-erected material 
valuing X 0 83 crore Thus, the Company made था) overpayment of ¥ 1 04° crore 
to the contractor without monitoring physical progress of work Though the 
Company claimed (January 2015) ¥ 2 06 crore from the contractor towards cost 
of material taken away, levy of penalty and interest after encashment of PBG of 
T 0 77 crore, nothing had been recovered so far (March 2016) 

Thus, release of payment without ascertaining physical progress of 
work resulted in excess payment of T 1 04 crore. 

5 382 crore (total payments made) less Rs 1 95 crore :(value 
of matenal erected) less Rs 0 83 crore (४810७ of material available with the Company
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In their written reply, the State Government/Company stated as under:— 

This I1s a matter of record However, the Para No 2 1 7 4 of the Report 
of the Comptroller and Auditor General of India on PSUs for the year ended 31 
March 2013 stands discussed in meeting of Committee on Public Undertaking 
held on 17 01 2017 

Regarding payment terms, it 15 submitted that in turnkey contracts 
certain percentage of payment 15 released to the contractor at the time of supply 
of material and this 1s a standard practice all over. Even in the Deendayal 
Upadhyaya Gram Jyot Yojana (DDUGJY) scheme & Integrated Power 
Development Scheme of Govt of India, Ministry of Power, the payment terms of 
the Standard Bid Document supplied by the Ministry 15 as under - 

Supply Part 

a) 60% payments including 100% Excise Duty, Taxes etc on 
receipt and acceptance of material 

b) 30% payments relating to supply after erection 

c) Balance 10% on successful supply, erection, testing & 
commissioning of the works issuance of taking over certificate 
of the project 

Erection Part 

a) 90% payments on erection, testing and commissioning 

b) Balance 10% on successful commissioning and issuance of 
taking over certificate of the project 

The copy of the payment terms relating to Standard Bid Document of 
DDUGJY is attached 85 Annexure-l 

M/s Dev Infocom Pwt, Ltd , Hisar was awarded turnkey works against 
bd no B-265 vide work order no Ch-171 & Ch-170 on dt 27 06.2011 
for bifurcation/tnfurcation of 51 overloaded feeders to 104 feeders and 
augmentation of 38 nos. overloaded 11 kV feeders under ‘OP' Circle Kaithal 
The above said works were required to be completed within the 6 months 1 e by 
26 12 2011 - 

The firm completed bifurcation of 23 nos of 11 kv feeders and 
augmented 10 nos feeders 85 per SE/Const Panchkula till 30 09 2012 and the 
total payment to the tune of ¥ 3 93 crores was released to the firm on account of 
supply and erection out of total contract value of Z 7 70 crores 

The total payable amount as per the measurement is ¥ 2 01 crores 

The total amount recoverable from the firm 15 ¥ 192 crores |t is 
intimated that BG submitted by the firm worth ¥ 0 77 crores stands en-cashed 
by the Nigam The details are annexed 85 Annexure-Il
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The same 15 tabuiated as under:- 

E Description T (in 
No. crores) 

1 Total payment released to the firm.on account of supply and 3 

erection 

' Total payable amount as per the measurement ' 2.01 

u Amount Recoverable (1-2) 1.92 

I Recovery on a/c of cost of Nigam's material (11 kV XLPE ** 

U/G cable 185 mm? = 723 mtr. @ 576/- received by the firm 
and taken away 

u Total Recoverable (3+4) 1.96 

The firm abandoned the work and despite number of reminders & two 

registered notices issued on 14.09.2012 & 20.05.2013, the firm did not 

complete the works. Notice of recovery was issued on 12.01.2015 to the firm by 

the office of XEN Const. Ambala. 

There is no material at the store maintained by the firm. The firm also 

took away the material supplied by the Nigam i.e. 11kV XLPE U/G cable 186 

mm? of length 723 mtrs worth ¥ 4,16,448/-. 

Further, the responsibility for Insurance of material from the time of 

dispatch from the Contractor's work up to completion of erection and final 

commissioning at site and taking over lies with the Contractor. 

Following actions have been taken by the Nigam against the firm: 

. BG en-cashed for an amount of X 77 Lakhs. 

. ' FIR lodged before SHO Civil Lines Kaithal on 16.08.2016 (copy 

of FIR attached as Annexure - liI). 

The firm, meanwhile, approached Hon'ble Punjab & Haryana High 

Court for arbitration and Hon'ble High Court vide its judgment dated 04.09.2015 
directed Nigam to appoint MD, UHBVN or his nominee as sole Arbitrator. 

Accordingly, MD UHBVN appointed CE/OP UHBVN Rohtak as Arbitrator. The 

Arbltrator had made many correspondences 10 M/s Dev Infocom १५४, Ltd for 

submission of thelr claims, however || date no claim has been lodged by the 

firm before the Arbitrator. It is evident & clear that there were no Iintentional 

lapses on the part of the Nigam but the circumstantial errors, as there was no 

provision In the work order to keep security cover ॥1 the shape of the BGs whll 

making payments at the time of receipt of material lying in the custody of the 

contractor. There was only provision that contractor would furnish e
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performance BG equal to 10 percent of the total contract price for faithful 
performance of the contract and the BG against B-265 stands en-cashed by the 
Nigam The Nigam has also lodged FIR against the firm On the FIR lodged by 
the Nigam against the contractor the police investigation 15 going on 

The updated point wise reply 15 as under - 

a) SDO/Const , UHBVN, Kaithal vide letter dated 26 06 2019 has 
Intimated latest status of FIR in which SHO has recommended 
to cancel the FIR (copy attached as Annexure-Vl) However, 
Nigam has engaged advocate Sh Arvind Kumar Khurania to 
file the case against the police report submitted by SHO City, 
Kaithal to contest the recommendations of the police report and 
to maintain the FIR so that action can be taken against the 
culpnt 

b&c)  Arbitrator announced the award on dated 09 04 2019, which 15 
reproduced as under - ' 

“That an amount of Rs. 1,95,70,889/- 15 rightly to be recovered with 
18% interest per annum from the petitioner 1.6. M/s Dev infocom Pvt. Ltd.” 
(copy attached as Annexure-lV) Advocate Rao Bhagat Singh has been 
engaged for execution of Arbitration award for recovery of awarded amont 

During the oral examination, the Committee was not satisfied with the 
reply of the Department. Therefore, the Committee recommended that 
correct facts be brought before the Committee and updated position be 
provided to the Committee after re-investigating the issue. Hence, the 
para be kept pending.
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V. 

A. Supply, Erection, Testing and Commissioning of works under DDUGTY: 

1, Advance payment (Optional): . 
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Volurne-I ¢ Section-VI | . 
Sample Forms and Procedures 

Appendix-1: TERMS AND PROCEDURES OF PAYMENT 

Biitabls Items” 8ra worked out and attached to Prica Schedule. tems ctherwisa required for completion 

of wark but nat listed In the Price Schedule shall also be हा the scope of the contractor. Tha costs of 

such “Non- billable Bems” may be Included In the quoted prica of *Bliiable Items” by the bldder in the 

Price Schedule. The payment shall be made on bfllable tem wise 0955 only as Indicated In Price 

Sehedula. 

The payment to the Contractor under the contract wil 05 made by the Employer in पथ with Clause 8, 

Section GCC, Vol.-T and as per the guidelines and condfitions specified hereunder, 

All progressive payments shall 92 released on validity of Contract Performance Security and secunt! 

agalnst टिक Advance, 

The Interest rate on advanca paymentshanbasax'saasaramonfl\edatacfdlshnwnmtofadvum 

payment. The Interest accrued on Interest bearing advance shall be adjusted first before releasing any 

mmm:malmxmmuammdmmmmmmomm as on the 

datn of recovery/adjustment l.e. on dally rest 0355, 

Upon award of the contract, contractor shall ba free 1o taka on tha work at all the fronts or at specified 

fronts as advised by Projeck Manager. 

Unmeasured ad-hac payment:The employer, at his discretion In exigendes, to ensure Hquidity o\f funds 

with the contractor may acteptun-meammred ad-hoc bl of the contractor, In this method, following 

methodology shall ba adopted: 

a. Submission of ceriificats on measurement book by Project Manager that materials under 

consideration have been erected, tested and commissioned as per technical specification, 

scope of work & approved drawings. 

b. Quantumn and completion of works 15 certified by Project Manager jointly with contractor and 

&ligibla amount of stich works are comptited as per approved payment ferms. 

¢. 50% of such elighls amount shall be released to the contractor immediately within के week. 

“The amount of un-measured छा should not एड tmore than average of previous two measured 

. 

d. Noxt bl of the work shall Invariatly be a measured bl In which, varlous quanthies of 

unmeasured bill shall be verified and measured jolntly by Project Manager and contractor. 

. For Beworks Supply contract, Inttial Interest bearing adjustable Mobilization Advance of 15% 

of ex-works contract cost excluding taxes and disties shall be releasad हा की the materfals In 

two tranches of 7.5% each, First instaliment of 7.5% of ex-works price component shall be 

released on presentation of the following: 

8. lincondfitional acceptance of the Letter of Award and signing of contract agreement by the 

Conbrector. 

DDUGTY, UHBVNL, Haryana 
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Volume-I : Section-VI | 24 
Sample Forms and Procadures 

The bkider must utliize first advance Instaliment of 5% of total erection prica Lefore 
requesting for second advance Instaliment. Second Instaliment of 5% shall 80 released on 
presentation of contractor’s irvoles and satisfactory utiization certificate of first advance 
Instaliment. 

2. Prograssive payments (Supply): 

2.1. First Installment(60%) 2 उन percent (60%) payments against varlous kems of prce schedule 
1 including 100% Excisa Duty, Taxes stc shall be pald on recelpt and acceptance of Materslson 
sub. slssfon of documents Indicated herain undar; 

2.  Uncondifonal acceptance of the Latter of Award and signing of contract agreement: by the 
Contractor. 

b An uncondidonal & trrevocable Bank Guarantes for ten percent (10%) of the total Contract 
price towards Contract Performance Guarantee (CPG) In accordance with the provisions of 
Cause 34.1, Sectlon ITB and 85 per pedorma atteched with Section-VI of Vol.-l 
(Conditions of Contract). The sald bank guarantee shall ba Initially valld upto ninety (90) 
days after expiry of the Warranty Period and shall be extended from tinte to time 6] 
nlaety (80) days beyond succassfu) completion of warranty period, as may be required 
under the Contract, 

८... DBetalled Project Execution Plan/PERT chart and 5 approval by the Employar, 

d.  Evidence of dispatch (R/R or recelpted L/R) 

e. Conirector’s detalled Involce & packing पड ldentifying contents of each shipment, 

f. Invoice certifying payments of ED, Taxes for the direct transaetion between Employer and 
Contractor, 

g Copy of Corfjficatn to the effect of payments of State/ Cantral taxas, dutfes, lavies o'c 
have been made against supply of materials through sub-wvendors घास the contract. 

h. CerliPed cony of Insurance palicyfInsurance Certificatn, 

. Manufacturer's/Contractor’s quarentee certiflcatn था Quality. 

*3.  Matmral Dispateh Clearanca Cartificate {MDCC) / Dispatch Instructons (DI) for dispateh of matarials from the manufacturer's works. MOCC/DI shall be tssued by authonized officar 
पर Employer 

k. Manufacturer's copy of challan 

. submission of tha certificate by tha Empiloyer’s representabve that the ltem(s) have been 
L 

m. Submission of cerbficate by Project Manager that materals have been supphed 85 per 
technical spedification, scope of work & approved drawings endosing certifiad wopy of Inspection reports and dispatch dearances. 

- 60% of proportionate Moblization Advance against Supply shall 90 ediusted while 
making payments of this Insteliment. In case of delay of project, the entire 

DDUGTY, UHBVNL, Haryana
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Volume-T . Section-VI | 3 
Sample Forms and Procedures 

2.3. Third end Final Installment (10%): 

a. The balance ten percant (10%) of payment agalnst Supply contracis excluding Excisa Duty, 

Taxes etc shall be reimbursable on successful supply, erection, testing and commissioning of 

tne works In the project and Issuance of Teking over Certificate by the Employer. 

b ‘Commissioning’ for the purposa of psyments shafl mean satisfactory completion of all supplies, 

erection, commissioning checks and successful completion of all site tes!s and continuous 

energisation of tne equipment/ materlals at rated voftaga as per tha Contrack and to the 

satisfaction/approval of the Employer, 

. On submission of the catificata by the Projact Manager that the ftem{s) have been receivad, 

eracted, tosted and commissioned. 

d. On certification by Prajoct Manager for validity of an uncondiional 8 irrevocable Bank 

Guarantee for ten percent (10%) of the एल Contract price towards Contract Perfommance 

Guarantee (CPG) In accordance witn the provisions of Clzuse 34.1, Sectfon I7TB and as par 

perforrma attached with Section-VT of Vol.~I (Condittons of Contract). The sald bank guarantee 

shall be initiafly valid upto ninety (90) days after expiry of the Warmanty periad and shall be 

extended from शाह to tme छीं ninety (900 days beyond successful complebon of wamanty 

period, as may be required undar the Contract. 

e. In cass, for any reason not atiributable to the contractor, the commissioning and charging of 

equipment/matedals is delayed beyond 120 days of successful completion of final checking and 

testing of works, the balance 10% payment snell be released sgalnst an uncondidonal & 

Irravocable hank guarantea of equivalent amount Initally valid til 6 months from the readiness 

of works for commissioning and charging at rated voltage, to be axtended पी 90 days beyond 

asctual commissioning & taking over. 

3. Progressive payments (Erectlon): 

3.1. First Installment (90%) : Ninsty percent (90%) payments against Erection contracts shall be 

pald on eraction, testing end commissioning of works and on submission of docurnents of all 

villages indicatad hereln under: 

a. Uncondmtional acceptance of the Leter of Aviard end signing of contract agresment by the 

Contractor, 

b, Detalted Project Exacution Plan/PERT chart and फंड approval by the Employer. 

c. An unconditional & lrevocable Senk Guarantee for ten percent {10%) of the total Erection 

Contract price towards Contract Performance Guamantee {CPG) In accordance with the 

providons of Clause 34 1, Section ITB and as per performa attached with Section-VI of Vol.-T 

{Condittons of Contract), The sald bank guarantee chall be Infiiatly एड upto ninety (90) days 

after explry of the Werranty Peried and shall be extended from Hme ), dme छी ninaty (90) 

days beyond successful completion of warranty pericd, as may be required under the Contract, 

d Certified copy of Insurance policy/Iinsurance Certficate. 

e. Matetal reconcliiation statement consisting of tne materials utillzed for erection, testing & 

commissioning vis-d-vis erection activiy of the lot of willages 

DDUGTY, UHBVNL, Haryana
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- 

Sub:~ Spply ‘of materjaf.and eroction tHersok for Lifircationifurcationt 31 ठप: o, - . 
overoaded 11KV “féodarg, Into 404 'no fdatlarg-uriders{OR) Clrclo;. Kalthai~dn turnkoy-- basis agalnst B-265-(NIT No. 1/2010/B-265/P&D/BI/2010).- , 

In this connection; | Ib intimatod that 1 Dov Infocom (PY Lmitod. with-reglstared दि 
फ्प्रण9७४७ 508, Agganial Miltenltn Towar] चिंदीशा' Subhasft:Place, Now Dolhl was 91080 tha 
work of -sUpply - of material and /erection theraof forybifurcationtniurcaton of 31 no.- , 
overioaded 11KV feeders Into 104 no fasders under कण Clrels, Kaitha! on tumkey 0855 
ogainst B-265 (NIT Nd‘." 1!2010!8-2651‘!?"&0{5;{:‘2010) एक memo No. Ch-170 &171/PAD/B- 
285/XEN PD 0880 27.08.2011 ७५ the O/ GM/P&D UHBVN, Panchkula and In 3.5 of 
varlous memos of SDO Const. S/Divn, UHBVN, Kaithal, this offico & highar offizos. M/é Dov 
Infocom has failed १0 complets the work afier tha lapso of three years from the scheduled 
tato of completion snd the firm only comploted the biturcation of only 27 १6 feeders out of 
53 no feeders. Further, the firm-has also béen requoéted for joint measurement vide SDO 
Const Kalthal memo no 14B/CSD/KTL-M dated 0% 08.2014 & Ch-103/CDA-551 dated . 
02.08.2014, but the’ Firm not respond to reconclle tho mateda) accdunt {ntantonally, sinca " 
the firm have withdrawn the excass amount. It reveals from tho record of this office and as 
intimated by 500 Const. Kalthal vide memo No. 152/CSD-WKH dated 12.08.2014 that M/s 
Dev Infocom have drawn excess payment amounting to.Rs, 18184383/- only agalnst tho 
supply of material and R Is aiso intimated by SDO Conbt:S/Divn. Kaithal that there 19 no 
material at the Store maintain by the fint. The funther 4irm also takes away दिल material 

supplied by the-Migam amounting to Rs, 418448/ (datalt attachod) 
E Description - Amount o . 

| A_| Dotail of Amount paid to firm 
1 | Net amount pald to the firm on a/c of supply Rs.19771518.00 agalnst Rs. 

. 29753354.00,Balanca 
. =] Rs.8981836.00 adjusted in 
-~ +| penally 85 included in column 

- cod (LUND . 
i Net amount paid to the firm on &/c of Eréchion: | Rs. 0 against Rs, 1004050.00 

1~the whole amount-adjusted In 
penalty Included In column (] 

) - - |, 
I Net amount pald to the firm on घाट of Retention | -Rs.7422018.00 ~3gainst” Rs. 

) 8448688.00, and balance 
R5.1024668.00 adjusted In 

4 penalty Included in column (i, 
: [है| * 

| * | निन- खा Deducled on a/c of late submission of | 1001000,00 
BG - . 

fl Penaity Deducted on al/c of late subnilgsion मे | 770000.00 
Contract Agreement 

| * | Full Penalty Deducted on =alc पे Non | 10239554.00 
completion of work in scheduls time. N 
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« .10 Sugeriiendant of Polce: DY -Pudco: Qltlcar JGHAM ikmo #10™> ये TOPW 348 28,06:19-Subjact .’ ¥ SRugistralion .of FIR: ppalnptika Dov-tifskom ez 1508 Aggarwal-iflonsigm पलक ना Nelod ‘Subhash > 
= riow Dol 7Pidese ralir by By ०७9 memd nbC;_I#'IBfP‘{f'-afi"ls Tatoy 50.08.20°18 Vidd vixdih Ut photd « 7 T2 ooy RERICONSY Ol tHBVNY DG s ho A ER2ICHA, हे। "हर 29,0820 पिंक खत Yor oSt छोड़ासिगों गए फेज पं "o foquabt 5:०6 इज है 4 घर टफिसटड Slatm बलि for o साधा गकिकिपिय HR ORI S SOV BB परिशाएवफिणिफ o S IeSBAKT: 

Ualod 16:04.2016 T The' dlormTald-sptuss Poteon Wil 5-Glina! bilont3n enloralelrintéhad 9 sriminal 
“cnsplmey eid cauaod 53 wmdynlng fofa 315814430 Whih Eisiuda ८०51 दी. aloilFpunaly recaverntia 
Irom tha हि (0' UHBVYN/PULEs Exchoquerardiodlad Sytlic-monay by-unlewhd nefarious rioltinds adopted 
by him. Tho nforesqid accsgd parons with o fxther eriminet tdnsed Havo dishonbatlly misdppropriated देख ° 
motatdls misapprendatod tha entnusted"propeny -congniiad:bribeh Tt st and'ghamad UHBVN o Tha ' ; * Morosal scoused fln hos nilabprojeiated the materid causldy hiigs idts 15 UHSVNC Bt B0 dHtqRo gellorr - 
' SisTogurd hos bedn takdn by-th cénceriod palieaSlotsn 20 & Yiarstqre-enice घाव reguostog In dreet ~ * . ‘cancorfiod pofive stalion fof. kedging the Brogatiial skldct ated: 6256] डे Mohia SEonstelrels . . UHBVN Phinchinita 679 पाना =480 आामद पर थे सरेवस्त S जुर्म 408 पंदिस का SRRt जले पर मुझुदमा T बा पुर्म घपरीक् दर्य iy किया पाकर नकल मिसरत पुर्लि्रंय अराल पृ य कागजात मानी 'तुफ्चीद पे लियें 
i 601 bfiwfifif&rflmw&m%w%trwmmfl w-va TR 3T ST * “ नल की चेयों मे भेजी जांदगी। . < . - L P 3 

: A e .._- 

3, Aclon taken: Sines thd abovd tilormatdn soveals tommisalon gt oifonde) व एके montonng 
22 lterg NS, 2. 

की TR - चूँकि उपचोख जानफारी सै पंता लता Sy फर्म फा BT मई की. में सहलेंख घाई' R 
के पढ़ हैं. . it DAL मनन 3 " 
{1 Roglstorsd tho casd शो 00209 छाई thvwstigation परिरिरपा दिये fi"fuwm‘zstifi.t,‘fi%r S .-... कि SR या .. L - e as e TN 
B Piraciod (Narir o 0.y GRS SR BT -+ RSk मी डिक लय 

" “~Rombhogan . A IR S ', 

. No. ()2 BE7KNL to fake up the Invesiigatioh हको i यपने पास ने रवि दे Mnm'( - 
सपा) or (1) . PN ” v - > कही कर कर व नील ¥ N 

T (- Rafused Invastgatioh dud s (Ui BRI - - gr किरण vers फियो थी 7 
) .Jeansforrod to ह:5. पाना 7 0 3. . Distct(Rmemy .' " का हि A ८न्, 

on फ9पदे of Jurizdietion [को बेन्रोपिकीार दे कार « नर दा 2 
हस्तांतरित) + . 

e +FAR toad over !o'l.ho"ebniph}“uunu"m"‘{umanfi""‘nfinfi‘h‘d"' 2 “इन इ0८पढवे ahd a, 
4% 2 oopy given 19 the somplAlnant Anforkidnt frou Bt gostMiaaty लुचरकरता को द्ाधूषिकी “.; - 7 जि सब छा सुनाई गयी, सही देख हुई मना SR o फोर P R की Ry s बकय 

- ब्क् .. दी का + 
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Nflg&—_&‘@w; दर तर — o R The-Arbltiator ~Curi-Chief Engiiedr-(Opy= नह रिया वि -, UHBVN, Rohtak cIE 3 न . . 
नह 2 रितग0छा8:5/ 3+ To 4 

@?_D’w‘ iy - BiConst नि L g . B SECNEPL ९५४ Mupmcnm 3 
-REGD,- The'LegalRemembrancer, ~ . . - AT IR - . ¢ HPU, Panchkula. ’ . पक दादा ilc 1. 

" "Memd No, €h<43/ARB/GEN/Vol-VI _ - . 
Dated: 10.04.2019 

M. Subject * Award. ' 

Please refer~to your vuffice memo No. 75/LB-3 (496) .dated 
*30.09.2015. ‘ 

\ '_—-l [ . ) ) ) . - 

3 * * * . Enclosed please: find herewith a copy of award-dated ‘09.04.2019 
E ahhoundéd by the undersigned In arbitration case of M/s. Dev Infocom Pvt. 

नल थक Ltd. V/s. CGM/PD&C YHBVN, Panchkula for kind information and necessary 

अड actlon. . — - 
मु * - DA/asabove \,H_E' , 1752 91. है. 28 व B e Da’nqrmo-'flo'lr XENPLG . 0. a - 

. : R4l ] I .~ oo ASST1 वेद - Arbifratet/CE(OP) 
g ) , Epan UHBVN , Rohtak. 

- cC: गा 
मी 

स.इ50, _/#रिंदाग?080 UHBVN, PanchkA'\ copy of the award Is enclosed 
herewith for kind Information and necessary action 

ld\,xb.i\/as above o 
-
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हा 
न s = - z 

देय L A X TN 2 oy T T VT S खा लकी एज पाला R टच पर ऊठएफ पक 24 vt दौरे, By 24 i e ४.& '“‘;x; - “अप [2052 - = i ऋनेलि  गद Lo % wfiuq‘.- ST 
R 
TRy E . 

yBepifcate No = ; P3S2070 
PP - 

BRN No 45711332 - गए DA 

l
 

- Mflfp‘ 

i TR, Lt o b 
Nams CheifEnglaséftiibvl * - ~ = 4-“’.”’r""‘r‘,,_-),_._‘,-_.p';.:."' - 

YMNofFloor 0 © . -Bociomards B 3 2 i 

CliyMVliinge * Rohlak =~ - - Biswisg Réh' I{E‘;":’"*':f‘:."'—v‘,f':‘—'hfi?a&: N 

Phone 0 * T R से 
. AR = भा का तन , ९ भर 

प् पे नया 

रिंणा्०9०5 ARBITRATION 20४0० B3 subriditad aConcorhed । 
. 

- R . TR . e 

Y न IO ~ Pl B ‘3 - L L 2 s हि » e o 
The authenticly of this docment can 9 vortfied by szanning this QrCode Thiough smart prons 

= 2 S = s 

or on Mowebsl's hips Jogmahvy धंधा 

j. . M/s Dev Infocom (P) Ltd., , - wessenPetitioner” 
Cen 508, Aggarwal Millenium Tower-1, 

Nrtaji Subhash Place, New Delhi - 

दी v/s 

CGM/PD&C UHBVN ) wasenmRESpondent 
(through XEN/DD-IT) 

~~Whereas I, Chief Engineer/OP UHBVN, yRohtak was riamihated by 

deslgnation s भा Arbitrator vide LR/HVPN, Panchkula Mémo No. 75/LB-3 (496) 
dated 30.09.2015 in respect of Bld No B-265 to ceclde-the-differences & disputs’ 
between M/s. Dev Inffocom Pvt. Ltd. and UHSVN (CGM/PDRC). - 

Accordingly notice was issued to!CGM/PD&C UHBVN, Panchkuyia Vids - 
this office memo No. Ch-2/ARB-86 dated 29.10.2015 to submit घाट complete, °, 

case/documents to this office for necessary action. CGM/PDRC UHBVN, 'Panchkula 

was agaln asked to submit the required documents vide memo No.-Ch-3/ARB-86 
dated 10.12.2015, CGM/PD&C UHBVN, Panchkula supmitted “brief history of the ' 

case as well as copy of work order of supply of matensal खाते etectlon of material 

vide memo No. Ch-22/'PD-207/DD-II dated 27.11.2015. A notice vide this office” 

mamo No. Ch-5/ARB-86 .dated"18.01.2016 wds Issued. to नि. डे, 0९४ Infocom Pvt, ' 

Ltd. 508, Aggarwal Millerilum, Tower No. 1, Netajl SubHash Palace, New Delhi-~ ~ 

through reglste'red post for submitting his claim petition in duplicate but this letter 

was recelved back with the remarks by postal duthorlties “eft Witnout address 

CGM/PDEC UHBVN, Panchikula vide memo No. Ch-8/ARB-86 dated 03.02.2016 

was asked to intimaté-the changed adaress of:the firm to proceed further 16 the 

. mat¥er, CGM/PD&C UHBVN, Panchkula Intimated the new aadress of tne-firi W'd: 

. emall dated 03.02.2016 as M{s.” Dev Infocorn Bvt. L¥d,;511, Prectl Naaar, Hisdr, 
. Canta B <™ 
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~ 

.. Again ¥ regldteredinoticestias. bien-sent®s Miex SRS oS 
~Napar,:Hlsar vidé tH&amte‘dJn-"‘em%u~fib‘.:eh"£f.-}w§gi' E’g' fiqfé’a'\.vwfl‘@"_{ nfiy“%& दम नम पट 
did°adttrn फे जिनाम्झोतिप_मेनशोपीएडिकिंफएएसिएी) क दम लि Py 
office mémo No. CHALE/ARBE6:deteFeui R BaCAN g रु फिर 
“through reglsteréd -post Was.-sent. vide tHispathces mefifi-"'%.:o’sfihfi” CREe ited - 
16:05:2016+but पात rict submitted the’ dafin pelitont i yers Sipder masident: o 
vide this. officé memo ‘No. :Ch-12/ARB-86,; ०8059 TEi0FR0I B Mo raTistertd, 
post but the same was recelved back with4he: ranidrksbEHOSHERItho S Mche- - 
pate par nahl hal”. After that an.officlal of'this office.depufddito@diverdashamithT v/ 

+ witness but it was found that firm has changed his address and .-nof‘-f'&?iJnd'- -atigivens= © 

address. . - Lot - b TR - - . v e we e «न सा — 

P 
मनी 

. . _An opinlon- of LR/HPU Panchkuia.Vide fifemo No. Ch-16/ARB-86-dated -~ 

11.11.2016 was also-taken by the then CE/OP UHBVN, Ralitak that घीडि office r:_ 

cannot be .act as Arbitrator In view of notification of Mimistry-of LW & Justice. 

LR/HPU .opinioned that CE/OP_ Rohtak Is*competerit to चल “as “Arbltrator vide his = - 

office 'memé No. Ch-147/18-3(496) dated 23,11.2016. Agaln this offite wriften व नर 

letter to SE/Admn., UHBVN, -Panchkula to appoint séme -other- appropriate . ° 

Arbitrator vide memo No. Ch-19/ARB-86 dated 14.12.2016. The'then CE/OF 

UHBVN, -Rohtak written a letter to Director/Tech-1"UHBVN,- Parchiula requesting ~ 

him to appolnt some other person as Arbitrator. vide memo-Noi- Ch-21/ARB-86 

. tated 15.02.2017. CE/PD&C UHBVN, - Panchkula- vide fdiemo_ Noi  .Ch-457P0- .’ 

- 207/DD-II dated -29703.2017-séhd the’ concurrence of Wortly TMD: UHBVN गान "~ 

froceetings be expedited.- - ¢ नव मर a % - PR B 
न . « - - 7. L - 

हे “2 न My, e P 

.2 ¢ -CE/PDECHUMBYN, Panchkiils Swas iaghin réqiiested o ritlateidive “पट 
-changed-dddréss of fhafirm vide memo Nos CH-23/ARE-861ated 1310447 छीन. 

24/ARB-86 .dated 02:05.17 Ch-25/ARB-86 dated -18.08.17,-CGM/PDRIC” UHBVIY, 

: .Panchkula Intimated-the new address of thetfirm Le: Dev Infacorn Pviz LEdi-225672 . 

उन Mata Market, Trl Nagar Dalhl. Notlces ‘were {ssued ०" bothisthet parties; vida:s गा 

imemo No. 30/ARB-86 dated* 16.07.18 & Ch-31/ARB-86-dated- 14.09:18. "प्रति: 

CGM/PD&C UHBVN, Panchkula® vide memo No. Ch-56/PD-207/DD-11 detéd 

05.10.18 Intimateéd address of the firm: as per record -of thelr-affice assshy Gopalo'~ 

Garg S/O Sh. Shiv Kumar Géarg, M/s. Dev Infocom Pwt. Lxd., 508, Aggarwal’ - 

Millerilun Tower-1, Nétajl Subhash Falace;New Deihi. Againiregistered motice~was? 

sent to Sh. Gopal Garg S/CG*Sh; SHi¢:Komar Gargy- Mfs. , 06४ Infocaiit-P¥e तत्व नह 

- 508, Aggerwal Millenfufn “Tower-1,Neteji Bubhash- Palace; ' New-Delbi* VIae: B 

office mermo No. CR-33/ARB-86 .dated 08:k0 2018 कट" the हादसा recavedwackr 
हर 

with the remarks by postal aothoslties’ 'धगोएं withalig -address”. An म्वीपाशि्तानििडिटट 
2. की ४ 

office deputed ८० dellver the-letfer to the firm at New-Delh! addFessy: Thiforrendss s 
हे St 

Intimated that firm has-not found atthe given.address- However arrotfiewrafirm_@ém,“._fl""'~""* 

found-orr the adtress whose’snapshot was faken by पा officlalZwhiciy ‘fa);:e‘q__"*"' 7 
N e L"f 1?. कि ७ - 

. ने T करे न मम 

the file at CP-37. TN e R Ak & b/ 

2 
- 

4, 
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PRSP 
का Tl e&{” oS4 7 - ** 7o - ¢ BaforbWiBbtingugxiparts groceedingesa i B %fiflfiufisfi*: 2 

Izading_news papeis’i5-the वीडिमिुर्डं FMdsDev-ARfaton 3 ..p% e 
23 =~ o i e petition Uptb,10,125018 ah-affer;ifiat 3o PPyt it o e HertenT declslon Wit 98 “takEnTh" té Hrbitter; T oAbt e amfi*s‘?%fié' RS हि 2 dited 2271718 s~ Biinik 8ीीप्ट न Tt ५ अमल नल री 

G ST s i e THe petitidnér :e.:M/s. Dév infdcori Pk तन सीस पुरस्कार कि, 
sobmit-hE claim and hencepex-parte-proceadings HotisGaieis _'hfhisfo.""'?ffi":fssuéd o notice to réspondent Lé. CE/PDSC UHBVN; ‘PantHiilsHos Sobieis रतन - Statament/claim भा dated 07.01,2019. On' dated 07:01:45% FESBoRIEETEALOEL vor 
for next date as the complete détall was not found avallablei Oni‘th Hext s, 
date of hearing.was fixed for 11:02.15 whHich was further postponed 16200755, 
The dateof hrearing: further postponed to 27.02.19. The date of hearing 27.02.19 ., 
was postponed to-28.02.19 on-the request of respondent vide memo "No.: Ch= - . 
49/ARB-86 doted 25,02.19. The case was further postpooed t5-08.03;19 on thé . 
request of respondent, 50. Amolak Singh-XEN on behalf-6F raspondent attendad - 

- the -grbjtration proteeding on 08.03.2019. He Was sufiritted लावा “petiion ९-३ 
S alongwith annexures. Whila doing'through the लगा submitted by the responhdapt, 

. 

various- discrepancles were- observed which were shown*o the respondent and 
théy have'agreed to rectify the same and submit agshn. THe respondent réctified = 
the discrepancles and subimit the clatm whict Is placed In"file. Néxt dateof hedring 
was fixed for 25.03.19. On dated 25.03.19,respandeft™subiitted HothoHzaton - - 

- letter from CGM/PDBC UHBVN, Panchkulz “and required ~NISP .. afchgwitir —. 
" va@idtiania of She RC: Chiigh Advoestd, * © %, ¢ L - rd » Yot d, t e ? Y akd e * v g mre AR बटन 

T s TRETESBdeT WaS oS पथ थीिसस्टिकव किसका SO 

> 

. -under Op. Clrcle, Kajthal on turnkey basls.The order-dated 27.06 2011 for मनन 

* -pelifionier -was  बेेवावंडत *two:-contracts .agatnst - bid प्रधोकद। < BR2B5(NIT "N . 
172010/8id No. B-265/PAD/BIf/2040), one for supply of iatental-for Mifircaviart 7..; 

- trifarcatfon ठी 51-No. overloaded 11 KV fdadler ॥ंए४ 104 No. feeders-under Op._—,,__- 
~Cirdle,. Raithal“on tinikey besis and otfier one for Eréctsn'-of ‘materil. for 

- Bifurzation / trifurcation of 81 No.-overioaded 11 KV feeder into*104 No::féedird i 

W7 ०० 
portion had -2 contractprice-of Rs. 7,:36,11,665/- Including-Exclse Dufy','éal’es’:l:aif g% s " 
F&d, other taxes, dutles etc. (4l Incluslve}-FOR Destination.at 'tha.agreed tarms=’s 
and conditions as envisaged in” 10l Nos - Ch-146/PEUYB-265/XEN +FD’ वात <3 
26.05.2011. Ttie-ordefdtetd-27.06.2011-fér Erecionpoitionhad s contract-prcd? & 

v, 

I
‘
 

" ’of Rs. 33,88,335/- Includliig-Excise Duty;:Sales उन, Falybrher taxds, ‘dhh/g‘w._._‘fl‘eif P 
(भी Inclusive) FOR DeStination-at the-agrédd-terms गाए coNBItlons ad7eHviSags 3&%%’_ 

oA .,.1‘.‘4’_4 3 पा Ng. Ch-147/PED/B-265/XEN PD dated £6.05:2014: -5~ 5 :f- 53505505 
- ‘ e ., mfi@"- Zz. 

As per contract, the .oom;flef:!on period for whéle. Work “रा 
अप? gortion-as ‘well 25 erection-portion was' 6-months सजा धिॉडि datsin 3 

% Zapale 

of detalled. wofk prdef,.meaning thereby that the %ofe%nfic%g-"'_.J“‘:fl‘"fi.‘_._'3@* % कला 
रे. च्टेर सफर: 

e R L 1 
कि N
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«‘t{_:. R AT discharged bythe petitibierwithiriBamontiis किक सिटी Bt 
duated 27.06.20141 by petformances .. _ % 

Ll - 
L) . - o हे करन है » 

7" 7. Tihe: réspondent. Has-subinitted: सार :मब्खुा 
.petitfonér पागो Wiis-hdt .satfsfactory’ dntt: ke RIAVET पीकर: 135 Wh 15 

" letters were written To-the pRtitioRer to get-thetwdrik complatad:iir-tmes After that 
when the petitisher did not-complate the wokk then:YarAous:otiérs ire Wiiteery 204 7 
the petitioner as to;why, puriitive;action as per term-&-coridftiors Stcbntact/ B3 
document should pot-bé takeh:agalist the responfient Atz Also Varlous{atrels for * 

" terminating the 'corikract “ahu*blackilsting’ ‘the “firm ‘were.. वाद पूरी 5: e 
‘pétitioner as there wds 19, response from the petitioner~firm-and पेश they-3 

' tompleted the work,” = * : ः el G N 
. & - - - . L4 At s . — का & . 

P - - . ७ . . है दूर e 2 RS, . . - . . - » 
B 

- - - . ¢ e न 

Thi respontent throughSPO/Constroction UABYN, Ralthalgot an° का, - " 
registered against the-firm .on-16.04,2015 which was registered_on-16.08.16 vide 

" IR No. 378 underSection IPC406: The: réspdndent: has -also-shbmitted thatfor - 
. delay' In works,.as Per. clause- of Bid document, 8 penzaity of Rs. 1,20,10554/- was २ - 
" also Imposed on the ‘petitioner. The reéspondént Njgam got:thé-Barik Guarantee 
encashed amounting to Rs. 77,00,001/~ (10% of fotal coritract véige i.e.  contra 
for supply portion and .contract for-erection ‘portion) due to fallure of-petitionar-to - 

*_ peiform the -entire“contract. Clause 33 of Irfstfrttions-to-Eidder coritractin, setion. - 
% - 2-of bldding documents rnentioned the ‘éondition goveifring.2ad :furnisHing- ofyy 
*' performarice bank guarantee by the petitioner cohtractor. : 

. . Y . sy न बट * L 41 Yo, नर, - . है T A LA L) =% * vt e _"—‘ A o बनाकर ४ 

ना चोट 'नब्ड्भणार्वडाग:  शंवद लए पर०: ~Ch=180/B-285/ V70l 
- 20.05.2013 hed offered arnother -opportunity to-complete*the.work-5y-31.05.2013 

In all respect and finally, the petitioner firm was black Iisted:by-tie fespondent < < 
-¥ide memo:Na: Ch-99/B-265/Vol-11/DP-1I dated 13.06.17. .- ना समय 

हि . - e - - . . ’ 7, 0 M 
.'l$ 

दी 
नस 

7 2," उतपिगीए R starting फंब एज: by the pétitiofrer firrh; It Subrifbted: दे 
‘bills-fortHie"material supplled.by. them o dhe-respbndént 2fid also the सब्ट्रैशा- का .~ 

. were also stbiittéd’ to the feSpondent-The respondént after Verification” of 72 
* “miaterial-ds -Soppifedisy . tHerpetitionigrand after verificatidn of tibterial anactid: 

- *site:had nfide payientsXa e peflu'bn’&é as eJgfi'e terts Ei-conditiong” of ‘Bl "n?"'e?..;, 

Difls of एक By He'pe न िफरार्टः-ाति शंकषाधिप्यगिणा नाप डी पड 

-k dpproved by डिपो: onaen%m.k-"r mey'efifl""b’fi”.“er are ‘_'lé"ced"%n file. m‘;bllls's""(:”‘.‘._‘_f.fiffi@”'fi'—‘ 

< gy hepettonaranaipay it rade by H :m i ; 
iy s 

न नम न ४ . o .o - ~~ s v . . * T e " 

v .o - »! - 
न, S ७ 



v - . - -— g . दर व T, s  .ग्प्ा्में 
L N AT P ol ही व 2»: . -‘fl""‘"\'."-*“ . . =2 T जप हु, | Description v, *- W0t YeJaAnfount:(Rs.) W _fi"..- “Remparke. कि =i 

oo e Total F O Al सकल '«.."‘#‘..:"-ms.:.-)5‘--.;.5"%-‘-"!%«"-‘raf“m-.-"m"-v""n'"*:Z«é"‘”}'i otal cost of materlal for.which.the दा स्व बज " साफ had alsSd il oot s e o TREAIS0-26 2 
n Details.of amount alréady pald to - i - 
IR firdlm-afi.-—lnsraahb\lem'atarfal BRI . DU 

Pald against 60% siab{5uppl¥y .:12,97,63,554/- | 1) |-Pald against 30% 5159 (5t (84,45,686/~ . e “ Pald  against - Erectlon . 90% siab | 10,88,729/- m o : Tsu pl o - o LT 
. . otal amount pald to the torrer { | 3,92,88,769/- _ : e Y “| P न o prtoner ([ eame e L "o I Recavery on a/c of cost of -Nigams | Rs. 4,16,446/~ - | Cable handed over|l .. 7 .- .matertal (1IKV_XLPE U/G cable] « - - Jto P . | 185mm*=723 mtr. @576/)-lylng| ¢ ' _+ | Contractor=1527 i~ S 

- - | balance with the firm | e 2 Twmsr. PR ] न वि "*| Erected by -the’d . .0 | . . [ न नन « नी Conmtractor= 804 . . . ¢ . Miss - - 
v R * " +| Balance S i 

. i - - .Recoverable—=723 
e e e e I Mus.@ Rs. उन . i 

e . per Mtrs. . 
4 “ Detall of. Amount payable 85 per _ _ Rt R meaasurament : L4 e d- | 1) | Cost of Material .13,9069,171/- . ] T " .- . ९ ने Erection Charges - (1065157~ | A Total payable [2,01.34,328- | - | ही . 1.5?) _ | 0०८्गीड of recovergble amount~ | नि ' -~ [ - | . ना - l -Recdvery on a/c of cost of 'balance | 1,51,54,44 T * | materia] न" (Rs.3,92,88,769 .1 _ - -, 

N . . . minus RS, . N P . S .. 201,343 e Lttt T NN ST [P~ [ Totalrecovarabie ameant - - 19570886~ | - -~ | .- 
- ) . जे L M . R RA 

‘. १ el 
AT e e 2 

एन b THerredpbhden NI s E SR Ra Arsiean e 
~ «२. ampunting'to Rs; 4,95;88;930:.26 s the cost-6f materal "पाठ Sy Hiedrebticnér- ८ 

- to‘the respondent Nigam. After recéiving these bllis as per Terms-& coifdfitions o _* 

* . ‘Bld, the respondent.Nigam had pald-Rs. 3,92,88,769/- ६० the petitionar for supply’ . * 

and “erection portion ‘as>per terms & Conditions of छाठ. ‘After घाव respditdedit~. 

--Nigami ,checked the erettlon of material ‘at” site--which was suppiled By tHe 7 & 

i - + petitioner for which payment had already :been mide to the petititner. Tt wiis™ ¢ 

- found by the respondent Nigam that tpta] gmoupt'io he.pavable to the-petitioher- 

*"" after measuremient: of ‘work"at .sit¢ comes 00 Rs..2,01,34}3287-. The respordent ", 

Nigam submitted that'he had friade छाप #xcezs-paymient of Rs.. 1,91,54,341/-{ RE:. -~ 

3;92,88,765.00 — Rs.£2,01,34,326.00) for the material wijchi*had already” b¥eh 

- . pald to the petitiongr-Hut thé petitiofier एवं तं०६ erect materigT at dite.. . - ; 

. S . e : e 
. - Ve g b P LN जि et . 

B . - ** Besldes afiove.redpttident Nigam subriitted  that-he-hdd handéd-over~ 

1527 mefers 11 RV 185 ना XLBE /G -cable to the petitionar for ghdctan.dt आप 7 

85 it was not avallable with the’ petifioner-.Out of this 1527 metels cabld, 804 - 

* neters cable had beéen-erécted by thé petitioner bubbalance 7Z3-metérs>table was 
» « पिच ही 

. LRV 90,596... o
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YR १» 

nelther erdeted-at sfte-Tior rifiimed batkto the re8poHdeRti TR Cast-of Fhfs] 3 et 

meters cable पड Rs. 4,16)448/% iwifch: Ie Blso D e :etove";gfi;,fi_n‘“m‘tim"'mrt!fi’un"er; w2 

Hence, totalamdunt recovarable (8 E A1 05 70:8897F % a3 o o किया ६: 
T 

दि After -goliig- through the :dalm-petitfon of the respondent, .varlous --,-~ 

documenits 'placed Ifi file; vérified 4llls “of supply and &rection .and paymentmzde 

to the petitionér, 1t & found-that excess payment of R5:*1591;54,441/- was-inade - 

“*to the petitioner by the fespondent for which eréction work has fo 98 carfied ‘out 

By the petitiorier-but 1t-did not-complete’the work & rather hat’taken-away the. <% 

material for which e ‘had -recelVed:this~paynternt; Besldes this Rs. 4,16,448/- 45 

2lso recoverable from:the “pdtitioner as-cost of tmderground cabler which was—..- 

supplled by the respondents Nigam to the petitioner for .compléting the work: but 

thls materlal was-also-taken away by the petitioner firm. The total amount 00-06 

recovered-1s Rs."1;95;70,8897= fromithé petitioner firm whieh does ndt Include any 

balance penalty” atmoldnt and ‘respondent Nigam.ls ‘only” claiming ;the cost-of -, 

inaterial which the respondent had paid to’the petitioner andInstead 'of ‘érecting-t 

at site had taken awaywith him. - L «८ «दर, 
> 

- ~ - . . 
~ . s, 

_ Thus the-amount,_of.Rs, 1,95,70,869/~ T Tightly to"be _recovered-with- 

18%-nterest per annum-from the patitidnend,e. M/s. सा (रत 

. v 
पु" et पड 

~Pated i ठ०प0एव:2045
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urrmmmym VB ViTRAS NSRRI 
Offkcd.a the Chial [ठग UREYX Radake . = mkdmd’lfi' Vidy’u?g“w awam, Near Modich] Mor, 0९४ Rogd, '+ 

L Fnys-1252:260574 . 

R’e% & Corpoilice C-15 -Yidyut Saiars, Scaions, Paschialn, 
———-——-__m_________________"' 

The Arbltrétor —Gum-Chifef Ehginedr (02) , UHBVN, Rohtak : ) 
To 

REGD, M/s. Dev Infocom (P) Lkd,, 
H. No. 714, Block- B-4, - 
Keshavpuram, New Delhl-110035 

Merho No. Ch~ 45/ARB/GEN/Vol-VI 
Dated: 25.06.201%9 

Subject १ Award. 

Please refer to ‘your office letter dated 28.05.2018. 

‘Enclosed. plgase find herewith a copy of -awstd dated. 09:04.2048 
announced by the undersigned in arbitration case-of नि, Dev-Infocdm Put. 

Ltd. /s, ‘CGM/PDBC UHBVN, Panchiula for Kird infarmation ant negessary 
action. ः : 

DA/as above 
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Dakshin Haryana Bijli Vitran nogam Limited 

3.7 Non recovery of outstanding dues on account of energy bills 

8. Non-compliance with provisions of Electricity Act and HERC 
Regulations 2014 resuited in non-recovery of Rs. 84.14 lakh. 

Section 56 of the Electricity Act, 2003 requires that where any person 
neglects to pay charges for electricity or any other sum, a licensee may after 
giving not less than 15 days’ notice in writing, cut off the supply of electnicity 
until such charge or other sum are paid to the licensee The Haryana Electricity 

Regulatory Commission (Electricty Supply Code) Regulations, 2014 
provides that a secunty deposit (Advance Consumption Deposit-ACD) 
equivalent to estimated power consumption of two biling cycles should be 
made by all consumers whose values should be reviewed by the licensee at the 
beginning of the year for adequacy based on the consumption pattern of the 
previous year 

Scrutiny of records of Chhainsa Sub Division under Operation Circle 
Farndabad revealed that a large supply consumer having two connections, 0-18 
and C-29, deposited ACD of Rs 902 lakh (Rs 2 52 lakh and Rs 6 50 lakh 
respectively) at the time of release of connections in July 2008 and November 
2009 respectively The consumer defaulted in payment of dues from May and 
June 2015 respectively To clear the dues up to August 2015, the consumer 
gave (5 September 2015) two cheques of Rs 61 80 lakh (Rs 10.93 lakh for C-1 
and Rs 50 87 lakh for C-2) which were dishonoured (14 September 2015) The 
Company disconnected the energy supply on 10 September 2015 The total 
dues Increased to Rs. 84 14 lakh (with surcharge) 85 on December 2015 after 
adjusting the available ACD of Rs 9 02 lakh 

Audit observed (December 2015) that though the Company was 
required (0 maintain ACD of Rs 35 33 lakh (Rs 529 lakh for C-1 and Rs 30 04 
lakh for C-2) during 2015-16 on the basis of consumption pattern of 2014-15, it 
did not obtain the additional ACD of Rs 26 30 lakh - 

The concerned Sub Divisional Officer (SDO) intimated (April 2016) that 
the defaulting amount was transferred (18 February 2016) to the consumer's 
residential connection account and would be recovered However, ॥ was 
observed that the consumer's residential account 100 has been disconnected 
(February 2016) by the Company and hence the chances of recovery are very 
remote 

Thus, non-compliance with the provisions of the Electricity Act, 2003 
and HERC Regulations 2014 resulted in non-recovery of dues to the extent of 
Rs 84 14 lakh Had the additional ACD of Rs 26 30 lakh been obtained, the non 
recovery could have been reduced to that extent 

8 Account No CHHT-0001 

9 Account No CHHT-0005 
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The Government stated (June 2016) that a charge sheet has been 
framed against the concerned officials for non-disconnection of supply to 
defaulter premises and non-recovery of due ACD पा timely manner 

In their written reply, the State Government/Company stated as under:— 

The matter came up to the notice of the Division office dunng 10/2015 
while reviewing the hist of defaulters ॥ the (OP) S/Divn Chhainsa A letter 
memo No 576 dt. 23 10 2015 was 15560 to Sh Sanjay Mangla, 500 (OP) 
Chhainsa to explain his position regarding accumulation of defaulting amount 
and non-disconnection of defaulting premises in addition to non lodging of FIR 
against the consumer 1e M/s Gold Field Medical College on account of 
dishonored cheques Sh Sanjay Mangla, SDO did not reply the above memo 
and subsequently a financial charge sheet was framed against Sh Sanjay 
Mangla, SDO & Sh Man Singh LM working as CA for non-disconnection of 
defaulter premises, non recovery of ACD & Failure to take action on dishonored 
cheques resulting into non recovery of defaulting amount to the tune of 1२७ 
74 68 Lacs from the consumer which was disconnected at a very later stage, 

Sh Sanjay Mangla 500 (OP) S/Divn Chhainsa was charge sheeted 
vide SE/Admn DHBVN, Hisar Charge Sheet No 22/Conf/DVN-2781 dated 
592016 & Sh Man Singh, LM working as GA was charge sheeted vide SE 
(OP) Circle, Fandabad Charge sheet No 62/ES/FC-864 dated 11 42017 The 
500 (OP) S/Divn Chhainsa has intimated that the total defaulting amount 
outstanding amounting to Rs 84,14036/- after adjustment of ACD amount 1 e 
9,02000/- against M/s Gold Field Medical College & Research Centre, Chhainsa 
& the defaulting amount was transferred to SDO (OP) S/Divn No 4 under XEN 
(OP) Divn DHBVN, 00 Fardabad vide his office memo No 357 dated 
12 06 2017 The SDO (OP) S/Divn No 4, DHBVN, Fandabad has intimated 
vide his office memo No 1256 dated 13 06 2017 that the amount was debited 
to the consumer account bearing A/c No 8196088617 In the name of Smt 
Shashi Adhlakha, H No 59, Sector-21B, Fandabad through SC&AR No 05/R- 
206A The consumer went to the litigations In the court of Ms Pallavi Ojha, 
Judge (Jr Divn ) Fandabad against the defaulting amount was debited to her 
account The next date of hearing for witness. 15 fixed on 20.0.$2020 (copy of 
Court case attached herewith). The charge sheets are under consideration of 
the Nigam and outcome of which will be intimated later on 

During the oral examination, the Committee found that the matter 
regarding recovery of outstanding dues on account of emergy bills of 
company is sub-judice before the Hon’ble Court. Therefore, the Committee 
recommended that this para be kept pending till the final outcome of the 
Court case and further recommended that the final outcome of the court 
case be intimated to the committee. The Committee also recommended 
that the department should ensure that the recovery process goes 
uninterrupted in future. 
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कि - (!u/-}.\l[, Lot dl Mg [७ लि, 2y 

बन न सिवनी e 1001 फतह s RN 

. I- 1) 
न " , 7” फीट Court of Rajesh Madlintin, Addational Distrct Judge, C 

\" [ता € ता 1५ वि कौन 
| ८ 

\ एकल Mo, 6nol6 ) 
18 No 3572016 

Dete of Inst * I.4.2014 ' 

Datz ul Decsign. 2942016 

<im Stashy Adiaklu दि ए छाई, Kush सर Lal Adlsbho, aged 56 years, o house 

ra 59, Sector-21-1, Fandalind 
. Appelbaet 

Versts 

: Ookshin Haryara Bijh Vitean Nogets Lid., through its Chainuzn 

Service 16 be elteute | thrargh SB0 (Operauanal), Sub Prasion, चित उ 

pro— Foridabiad ] 

p The 5.0 0 (Operationzl), Dl¥NL, Sub Divman, NIT 3, Fassdabad 

~ 3 The Exccutive Engincer, फिती जीत Hlaryana D't पिया Mg 1 fad 
ol Sector-23, Fendabad 

- 

... Respondents. 

Covil Miscelianggus Appeal.. 

Present Sl Decpak Gers, counsc)llor the am).cll.'ll\l : 

Sh, V h Gaue, counge! for resp.ondeats, ) 

. 

QRDIR: ' 

Present Civil Miscellanedus Appaal is filed agalnst thy ordes dated 

1523016 pasoed by Ms Pallavi 00, Ciwil Jedge tJe. Diva 1 asidabed, wide 

Mzg winch presgot appeloat/plaintitl is directed 10 mabe paymaig of 5 ulthe पट 

a amtunt towards electricity शा of [न 1o the defengant and the 

delendant was dnecied tp restore His<electiicity on the payment jof said 50% 

' dues oy 
Nt N i - 

2 peastt St दर Guis. counsel for app Wyl इसने एव Sh 

४१६. Gaus, (नाप for ttlpmid‘.IIL‘A‘dd-fl..".I गे, et bl b o, ty 

sorprsened ourt उतने वास परत, ' + ही सर T bl oy 

N 
“TILSYen e “४ L 

1 DR ¥ 1 

. - TR PR 
. 

लि... परे | 
छतिघदा पा, 
मर



% nnection was rightly diz-connccted by the eleswicny पं 

66 

मेंधिजाजीपफीलतिपर  vorme DILB. VN.L o) हक $-न 

. ? 

Ld cowmscl दि uppellont submilted that appellsnt St पद Adinkba 

is consumer vids clectricity connection no. 1593730000 in कि o o saine. 

insurled व. hes house no. 59, Sectoi-21-B, Fm;'d.llmd,_ s she 5, रद्द 

paying the <leetnicity bill दिए, consumption charg:les s per the Wl 2 wed by 

respondents 1d  counsel प् the agpeilant *subrm‘ltud that present plaintfl’ = 

Scerstary of socicly Mfs Gold Ficid [nstitute of Medical Sciences & Pesciuchy, 

situated at village Chhainss, Ballabgarh. Counsel for appellant/phcinatl pointed 

out that being the Secretary of the sacioty, only the socicty s liaale १08 pay the 

arcars of lts.42.07,0\l&'-, and the said lisbility of the sosie’s, cannot pe 

reeavesed Fom the nppellant/plamtitf in hor individusl conazsty, lie l‘u.r.'t.:r 

submitted that respondems/defendants have oy right to dis-coinect appellant's 

clectricity installed t her residential house as the fi.nbility of the societly cunnol 

bz transierred on her as both are separate identities. दि 

4, On the other hand, Ld. counsel For respondemts’defendants 

submitted that Smi. Shashl Adlakha h..s_ given an undestaking Lh‘-.‘l,t' झट will be 

linhle to pay the arrears of electricity, iind a surety bond was slso [fumished by 

ber husband Kishan Lat Adlakha, and 4~l'..us. the seid arount could ibe iecovered 

lrom Shashi Adiakha, and due 10 nop-payment of said amount, Her elocuicity 

5. After hearing the 1ival ‘submission, 1 have given nfy thoughtful 

consideration इ0 the same. . 

6. From the perusal of docyments produced by both पॉप sides, if is 

clear et the clecwrieity conneeting wos len हद villope Crdavne L v th 1 e 
i 

» - % v . दे - ‘; H . of tasutut/Saciety 2475 Cokd Field तनमन of डीसी Scwr l‘{. बैच, दा 

 छिड presen, appeliant दिशा, 8 T, - v, 
1 चर दि पक नाव ' Soeie oo (2] 

ATTESTL पथ. 

दी ना धवन 
EXAILINER | 
Saaniiy 124 IS 
FALLL ., L0 

nt Ml 
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धाम Adislhe  wergus (वह VM vl wes 

3 
fi' वोह fimd, she is Seerctary i the said socity, does b wsbe नव नि, ity 

mdwitlual capacity, and thus, d.ercndnnb have conmsemited an orie L obile etie- 

connesting lhé. dlectricity comiection of her residentiat hnuse, Ths un feriokmg 

given कि St Shashi Adiakha i also nat i पा inde पलों capgny bt o il 

Scoretary of snid society, The fact thot 50, दिडिल Lal Adlakba नर lunished 

surcly bonds, does not make the presumt appsilant personaliy table for the 

default ol the society - 

(:'- 7 Accordingly, the present Civil Misc, Appenl is hercbs atlowed with 
D R . 

dileclion (o respondents/detendonts W restore the eleetricdy chnnecion no. 

1593730000, instaticd ot house no 59, Sectar-21B, Faridebnd, subject "0 arears 
— — v - - 

of ducs, il any, qua this particulor conncction, exeluding the pericd when the 

S 

. - - w— P ] 

meter was under dis-connectio.. - "न “न qis-conneciio., 

& " However, it is made clear thal nothing cxpressed hienan Phull eflet 

the merits of the case, pending before thel.d. Lower Court, and 1.d. zCi-.-il hadge 

s empoweved (n appreciate the factunl & fepal position in this re,,ann? 

9. Copy of this order be sent buck to cnm/d“gmed Count, and present 

Civil Miscellancous Appeal file be eonsigned 10 record toond afier due 
W_w-nplum 

Civll Miscetlnneous Appent Alluwed, - 
y Pranaumced in open coun. . {Rajesh Mulhotra) 

ADIFRINEO.4.2016. 

Nate All pages checked & signed by me. 

X G रा पर सा e (o e fo e o 7 * सटेवशडन का, सर... जया 
- f . w3 2lezpy JJI:I'-“ g 

के ही L) S 
CERY LY [T 7Y L5 S T 

hid v . M » 

F 

* -W...—.. बाय न रा 2 b री न नल न, नयाएँ 
e /H 14 ला 

डर है. SN 
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Haryana Forest Development Corporation Limited 

3.12 Working of the Company 

The Company could neither achieve the profit targets fixed by it 
nor could it ensure the expected return from felled timber and forest 
produce. The Company also suffered a loss of Rs.3.27 crore due to less 
recovery compared to norms of minimum 50 per cent fixed for the 
recovery of round timber and faulty planning in respect of plantation 
project on unsuitable land. 

3.12.4 Faulty Planning in a Plantation Project 

For diversification of its activites The Company entered into an 
agreement effective from January 2008 to take 632 acres land from a 
co-operative society at Yamunanagar on lease for 11 years at the rate of 5,000 
per acre per annum to plant eucalyptus and aloe vera plants The Eucalyptus 
clones were to be harvested after five years and aloe vera twice a year The 
Company estimated an income of' 1 22 crore against expenditure of - 85 20 
lakh likely to be incurred during the period of five years on the project The 
Company planted about 32.600 eucalyptus and 88 000 aloe vera plants 
incurring expenditure of 88 31 lakh dunng 2007-08 to 2015-16 However, the 
revenue earned पा] March 2016 was only' 526 lakh Besides, only 22 227 
eucalyptus plants (68 percent) could survive The Company had planned 
harvesting two crops of eucalyptus trees ॥ 11 years but even after more than 
eight years, not even one crop of Eucalyptus could be harvested The Company 
estmated (February 2(16) - 42 27 lakh 85 the realisable value Of timber and 
firewood from sale of the mature eucalyptus plants However, auction had not 
been conducted so far (July 2016) 

Audit observed that the Company had not conducted 50॥ testing before 
undertaking this project The land was filled with boulders that hampered the 
growth of trees in the initial years Thus, the Company had already incurred a 
minimum loss of 40 78 lakh46 after considering the value of trees as arnved by 
the Company, 1n hand 

The Management replied (July 2016) that it had 1ssued notice for 
auchon for harvesting and sale of trees In June 2016 but the same was 
postponed and profit loss of the project could not be assessed at this stage The 
reply of the Company was not tenable as it had planned two crops during lease 
period of 11 years but even after lapse of eight years (July 2016) not even one 
crop had been harvested 

In their written reply, the State Government/Company stated as under;— 

The Corporation started its first plantation project for wood production at 
village Kishanpura (Yamunanagar) after taking 63 20 acres of land on lease for 
11 years from Kishanpura 50 Conservation Society for silvi-medico plantation 
wef 01012008 @Rs 5000 per acre to be paid on half yearly basis to achieve 
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the main objective of generation of employment opportunities ॥ rural areas and 
for socio-economic upliftment of rural people 

In the approved project report, it 15 clearly mentioned that the site 
condition 15 suitable for pit plantation where Eucalyptus trees can be planted at 
spacing of 4 m x 2 m and 1250 plants will be planted per hectare along with 
intercropping of 5000 plants of Aloe vera When the project was started, there 
was great demand of Aloe vera The growth was also good which may be 
verified from initial photographs of the site But as the time passed, the demand 
of Aloe vera decreased and there were no buyers for Aloe vera In initial stage, 

the leaves were sold @ Rs 8/- per kg but on later stage there were no buyers 
even after publication of advertisement in newspapers (Annexure-IX) It 1s not 
true that the Aloe vera plants dried due to shadow The plants dried due to lack 
of maintenance The plants were not maintained to avoid further expenditure 

. because there were 110 buyers Even though, the Company has earned Rs. 5 26 
, 1805 from sale of Aloe vera leaves 

For sale of Eucalyptus trees, the Corporation placed a proposal for 
approval पा the 101* meeting of Board of Directors held in December 2014.to 
allow the sale of 22227 standing trees of eucalyptus, through open auction so 
that the Corporation can harvest second crop by January, 2019 before the lease 
period expires, ‘but said proposal was deferred to the 102™ meeting of Board of 
Directors held in April, 2015 due to decreasing market trend The Corporation 
again placed this 15506 in the 106" meeting of Board of Directors held on 
3003 2016 and the Board approved to sell 22227 standing Eucalyptus trees 
(Volume 1112 856 cum) of Soll Conservation 3006४, Kishanpura, through 
open auction by following the due procedure The Corporation issued auction 
notice in the leading news papers for the auction of trees and auction was fixed 
for 02 06 2016 However, due to dispute between Gram Panchayat, Kishanpura 
and the Kishanpura Soil Conservation Society over the 15506 of control of land, 
the auction was postponed at insistence of district administration 

Profit/Loss cannot be assessed at this stage The trees even If not 
felled for the first crop, are putting on growth and serving other environmental 
purposes The plantation has provided several intangible benefits to the State 
which cannot be valued in monitory terms The trees on 63 acres of land has 
improved the microclimate of the area by utilization of waste land of Kishanpura 
Carbon sequestration by these trees for 9 years has helped in environment 
amelioration of the state Plantation has also provided habitat to many birds and 
ammals of wild ongin Soil erosion checking and soil improvement on the site 
are addition to the above benefits Creation and maintenance of plantation has 
provided employment ॥ rural areas Harvesting of crop will also provide 
employment alongwith fuelwood to local people Leaves will add organic matter 
to soll. Payment of lease money for marginal and waste land has added 10 the 
income of the village which may 06 utilized for developmental works In the 
village The 10% amount of auction value will 8150 be given to Society which 
may also be used for developmental works
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The intangible benefits are more valuable than the actual money which will be realized from sale of trees पा open auction The Company has done its moral duty by keeping 63 acres of land under tree cover and contributed for 9 
years by maintenance tree cover of the State Therefore, the Corporation has not done any faulty planning by executing this plantation project 
During the oral examination, the Committee was not satisfied with the reply of the 
Department/Corporation. Therefore, the Committee recommended that thepara 
be kept pending and action taken report in this matter be sent to the Committee at 
the earliest.
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Details of Pending Recommendations of the Committee till 
the Finalization of this Report. 

न Board/Corporation |Report |Recommendation |No. of 
No. No. Recommendation 

| 1 | 2 | 3३3 1 34. | 5 ] 
HVPNUHPGCL/ | 35 | 23 HPGCL 1] 

UHBVNL/ DHBVNL fi 21 UHBVNL _ 

व 7,11 HVPNL 2 
8, 10 HPGCL 2 
12 UHBVNL 1 

“ 1 HPGCL 1 
42 UHBVNL 1 

| 56™ | 3 DHBVNL 1 
57" 6 UHBVNL/ 1 

DHBVNL 
| 58" | 1 DHBVNL 1] 
60" | 23DHBWNL | 2... 
m 1,2,4 UHBVNL & _ 

DHBVNL 
fl 5 HPGCL n 

13-14 HVPNL 2 
fl 1-7 7 

UHBVNL & 
DHBVNL 

64™ 3-7,12-13 7 
UHBVNL & 
DHBVNL 1 

. 1 DHBVNL 
65 1-3 HPGCL 3 

3 UHBVNL 1 
5 UHBVNL & 1 

DHBVNL 

I T 7 40 ] 
I HaryanaState | 53° | 16172023 | 4 | 

industrial and 57” | 4 ] -_ 
infrastructure | 58" | 4 -— 
Development | हक | | 8... || | 1... | 
Corporation m. m_ 0 “ 

es” | 86 | 1 ] 
. 5 7 13 



HaryanaFinancal | 49" | 23456 | 5 | 
Corporation - 50 | 423 | 2 ] 

| 52" | 18 1 
| 56 | 56... 2... | 

570 9,10 2] 
TOTAL] 12 | 

Haryana Agro 16” | 629 | 1 
, Industries 23 14-16 3 | 

Corporation Ltd m _- -_ 

| 48" | 27-33 7 
| 52M | 17,20,21 | 3... 
| 53९ | 2936 | 8 | 
| 56 | 2 ] 1 

57 7 1 
| 58" | 6,7 - 2... 
| 50" | 816 ] 9 ] 
| 620 | 11 1] 
| 647 | 15 ] 1 

65" 7 1 
TOTAL| 39 | 

Haryana Land fi - 1 
Reclamation & 

Development 
Corporation Itd 

TOTAL - 

Haryana “ " 3 1 
Woarehousing 
Corporation | 52™ | 19 1 

[ 539 | 28, 47 2 ] 
55" | 89101113 | 5 | 

| 60" | 7 |... 1... | 
| 63९ [ 814 | 7 

64™ 1-2 2 
TOTAL| =~ 19 | 

HaryanaSeeds | 49" | 9 | 1 ] 
Development “ “ — 

Corporation Ltd 

84 | 8 | 1... | 
TOTAL] 4 | 



T
 

—
—
—
—
 

L
R
 

I Haryana Tourism fl‘:‘_"‘-@_,‘,‘ ————t— ] 
Corporation Limited | 539 | 25-07 %0 % 9L | 

A_m: — 5 5V fi> 

59 | ‘a5 T |... 2... | 
| 62” | 14 4 

TOTAL - दर 
की Haryana Forest fl _ 1 

Development 
Corporation Limited 

TOTAL “ 

10 | HaryanaRoads& [ 55" | 14 1 
Bridges 57" | 8 ] 1 

Development [ 607 | 4 | 1 
Corporation Limited 617 57-12 7 

62" 15-16 | 2. | 
64 | 14 | 1 

TOTAL _ 

11 Haryana Police fl — - 
Housing Corporation 

Limited 

TOTAL _ 1 

12 | Haryana Women fl — 1 
Development 

Corporation Limited 

TOTAL “ 

13 | Haryana Backward | 60™ “ 1 
Classess and 64" 18-23 6 

Economely Weaker 
Section Kalyan 
Nigam Limited 

TOTAL “ 

E Board/Corporation |Report |Recommendation |No. of 
No. No. Recommendation 

| 1 | | 2 | 3 | 4... |... 5... | 

Outstanding recommendation in respect of Non-General working 
companies 

1 |Haryana State Small| 42™ | 27 1 
Minor Irmgation & 51% — 

Tubewells 
Corporation 

TOTAL 
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Haryana State Small| 19" 11(General 1] 
Industires Export | 437 | 34,7 3 ] 

Corporation 5 | 8 | 1... 

TOTAL n 
' Haryana Mineral 41* 18 1 

Limited 45" | 1-14 (Gerneral 14 
| 48 | 23,24,41 3 ] 

TOTAL -_ 
Outstanding recommend ation in respect of General working companies 
1 Haryana Urban 47" 1-20 — 

Development 
Authorit 

TOTAL “ 

57753—HV S —HGP, Chd 
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